their present status.

ANNEXURE-A

List of Mining leases granted in respect of mineral gypsum till date and

196

S. Name of the Location Area Govt. Order Lease Period Present
No. | Lease/ Lessee (in Ha) with Date (in Years) Status
M/S Raz 343-Ind of 1997 Lease expired
01 | Chemicals Naloosa 2.76 19.08.1997 20+5 on 26.08.2022
02 M/S Khyber Jabador, )18 99-Ind of 2022 20 Lease expired
Industries Bijhama ) 27.03.2002 on 11.06.2022
Noor Mohd. 241-Ind of 2003 .
03 Trumboo Zamboor Pattan 5.7 16.09.2003 20 Working
Gee Emm 136-Ind of 2005 .
04 | Industries Bagna 4.8 18.05.2005 20 Working
Kashmir Mineral . 171-Ind of 2005 Not-working
05| Mills Dara Gutlian 413 04.07.2005 30 since Aug-2022
Not-working
M/S Tower 308-Ind of 2005 since Mar-2023
06 Chemicals Bagna 4.01 30.12.2005 30 due to expiry
of Mining Plan
M/S Peer ) Not working
07 Panchal Naloosa 4.72 79-Ind of 2006 20 since execution
. 22.03.2006
Industries of lease
M/S New Sigma 113-Ind of 2006 .
08 | Industries Bagna 4.84 20.04.2006 20 Working
Syed Mohd. . 176-Ind of 2006 .
09 Tahir Dara Gutlian 4.18 09.08.2006 20 Working
Syed Mohd. . 177-Ind of 2006 .
10 Irshad Dara Gutlian 4.43 09.08.2006 20 Working
M/S Jehlum . 43-Ind of 2008 .
11 Valley Dara Gutlian 4.43 13.02.2008 30 Working
12 M/S Baba Salamabad, 4.39 212-Ind of 2008 20 Working on
Chemicals Dachina ) 19.08.2008 Court Orders
M/S Neelam 294-Ind of 2008 Not working
13 1 Valley Gypsum | S@lamabad 4.76 01.12.2008 20 since Aug-2019
M/S Snow 185-Ind of 2014 .
14 White Gypsum Naloosa 4.09 12.08.2014 20 Working
. Work
15 M/S Kohinoor Bagna 4.20 89-DGM of 2021 10 suspended

Gypsum

28.07.2021

since Aug-2023
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' ANNEXURE-
Office of The ®

Deguty Commissioner Baramulla

sub: - Grant of Environmental Clearance in favour of Nalusa Gypsum Mining

project (Area-2.73ha) located at village ~Nalusa, Tehsil-Boniyar District

Baramulla

ORDER

On the basis of recommendation of District Expert Appraisal Committee(DEAC)

conv?yed vide its record note no:- 2872-74 Dated:- 27.07.2017 and in view of decision taken by
District Level Environment Impact Assessment Authority (DEIAA) in the meeting held on
11.08.2017, Environmental Clearance is hereby granted in favour of project proponent viz

Nalusa Gypsum Mining Project , located at village Nalusa Tehsil Boniyar,  Subject to the
following conditions.

The project proponent shall obtain consent to operate from the J&K pollution
Control Board and effectively implement all the conditions stipulated therein.

Fugitive dust emission from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points

- should be provided and properly maintained.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
heaith aspects.

Occupational health surveillance programme of the workers should be: undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures if needed. ,

The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the MOEF&CC and its Regional office.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the local NGO,
if any, from whom suggestions/ representations, if any, were received while
processing the proposal . The clearance letter shall also be put on the website of the
company by title proponent.

The state pollution control board should display a copy of the clearance letter at the
Regional Office, District Industry Centre and the Collector Office/ Tehsildar office for
30 days

The environmental statement for each financial year ending 31* March in Form -V
as is mandated to be submitted by tlie project proponent to the concerned State
Pollution Control Board as prescribed under the Environment (Protection) Rules ,
1986 as amended subsequently, shall also be put on the website of the company



along with the status of compliance of environmental clearance condmons and shall
also be sent to the Regional office of the MoEF&CC.

D|sp<7:al of muck including excavated materlal if any during construction phase
shou (r;ot create any adverse effects on the neighboring communities and be
disposed of taking the necessary precautions for general safety and health aspects of

public, only in.approved sites with the approval of competent authority. The topsoil
excavated during working activities should be stored for use in.
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Effective safeguard measures shall be taken to control particulate matter level so to |

ensure that these are within permissible limit.

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such
as loading and unloading point and all transfer points. Extensive water sprinkling
shall be carried out on haul roads. It should be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central Pollution Control Board
in this regard.

The project proponent shaII undertake adequate safeguard measures during
extraction of material and: ensure that due to this activity the hydro- -geological
regime of surrounding areas shall not be affected. Regular monitoring of ground
water level and quality shall be carried out around the mine lease area by
establishing a network of emstmg wells and installing new piezometers during the
mining operation.

The project proponent shall obtain necessary prior perrhission from the competent
authority for drawal of requisite quantity of water for the project.

~ Vehicular emission shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicle
carrying the mineral shall not be overloaded.

Mineral handling area shall be provided with the adequate number of high efficiency
dust extraction system. Loading and unloading areas including all the transfer points
should also have efficient dust control arrangements. These should be properly
maintained and operated.

Periodical medical examination of the workers engaged in the project shall be
carried out and records maintained for the purpose schedule of health examination
of the workers should be drawn and follow accordingly.

No change in mining technology and scope of working should be made without prior
approval of the MOEF&CC. '

No change in the calendar plan including excavation, quantum of mineral, Sand,
Gravel Boulders (minor or mineral ) and waste should be made.

The DEIAA reserves the right to add additional safeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance
under the provisions of the Environment (Protection) Act, 1986 , to ensure effective
implementation of the suggested safeguards and measures in a time bound and
satisfactory manner. '

The project proponent may seek extension of validity period of Environmental

clearance after the expiry of validity period of the EC as per provisions contained in
EIA notification ,2006 and subsequent amendment there under.

b 3



1 The Environment -
‘ | al clearance shall be subject to the condition that the project

[ )
roponent sha i ;
prop Il obtain prior grant order/ renewal of mining lease from the

competent authority.
The project .
J balcopny]planf;tc;z:n:rr:, is:jhallhp’ovnde_ and maintain toilet tank, provide railing for
, e chairs and boards provide RO purification etc. i
and primary Health centre under proposed CSR activities P etc. in school

No: ADCB/Reader/2017/ (SJ ] - é
Dated: 1Y/08/2017

"Deputy Copimissioner,
Baraniulla
Copy to the:- :
1. Assistant Commissioner Revenue for information
2. Divisional Forest officer, J.V. Division Baramulla (member DEIAA)for information
Secretary DEAC)

3. Executive Engineer Trrigation and Flood Control Baramulla (Member
for information o
V4./ District Mineral Officer Baramulla (Member Secretary DEAC) for information
5. P.A. to Deputy Commissioner Baramulla for information of the Worthy Deputy

Commissioner-
6. MSRaz Chemicals Nalusa Mining project for information and compliance.



Office of The
peputy Commissioner Baramulla

N

“~ Al 2 ¢ of Environmental Clearance in favour of M/s Snow White Gypsum

[ s ﬁ":“mg Project(Area-4.09ha) under S.No’s 582 M & 583 M located at. village
/ _Nalusa, Tehsil-Boniyar District Baramulla

ORDER
On the basis of recommendation of District Expert Appraisal Committee
(DEAC) conveyed vide 1ts record note No:- IKFCDB/5858-60 Dated: 27.12.2017 &
7193-96 Dated: 08,02.2018 and in view of decision .taken by District Level
Er;vironment Impact Assessment Authority (DEIAA) in the meeting held on
02 M, Environmental Clearance is hereby granted in favour of M/S Snow

White Gypsum Nalusa, located at village Nalusa Tehsil Boniyar,  Subject to the
following conditions,

o The lessee shall not operate any kind of machinery creating noise levels
above 75 dh (decibels)

o The project proponent shall obtain consent to operate from the‘J'&K
pollution Control Board and effectively implement all the conditions
stipulated therein.

e Fugitive dust emission from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer poipts should be provided and properly maintained.

) Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information
on safety and health aspects.

Occupational health surveillance programme of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures if needed.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the MOEF&CC and its
Regional office. ,

“i A copy of the clearance letter shall be sent by the proponent to concerned
| Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the
local_ NGO,’if any, from whom suggestions/ representations, if any, were

received while processing the proposal. The clearance letter shall also be

put on the website of the company by title proponent.

The state pollution control board 'should display a copy of the clearance

letter at the Regional Office, District Indu
’ stry Centr :
Office/ Tehsildar office for 30 days ’ & and the Collcctas

A | }/

R
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The environmental statement for each financial year ending 31st March in
. - ' dated to be submitted by the project proponent to the

Form -V as is man ' y the project prop

concerned  State Pollution Control Board as prescribed under the

EnVironment (Protection) Rules, 1986 as amended subsequently, shall also

bﬁ put on the website of the company along with the status of compliance of

environmental clearance conditions and shall also be sent to the Regional
office of the MoEF&CC.

« Disposal of muck including excavated material, if any during coqstmctipn
phase should not create any adverse effects on the nelghborlng
communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the

approval of competent authority. The topsoil excavated during working
activities should be stored for use in.

o Fffective safeguard measures shall be taken to control particulate matter
level so to ensure that these are within permissible limit. -

o FEffective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be epsured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

o The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological yegime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation. :

o The project proponent shall obtain necessary prior permission from the
competent authority for drawal of requisite quantity of water for the project.

e Vehicular emission shall be kept under control and regularly monitored.

The mineral transportation shall be carried out through the covered trucks

only and the vehicle carrying the mineral shall not be overloaded.

Mineral handling area shall be provided with the adequate number of high

efficiency dust extraction system. Loading and unloading areas including all

the transfer points should also have efficient dust control arrangements.

These should be properly maintained and operated.

Periodical medical examination of the workers engaged in the project shall

be carried out and records maintained for the purpose schedule of health

examination of the workers should be drawn and follow accordingly.

N_o change in mining technology and scope of working should be made

without prior approval of the MOEF&CC.

No change in the calendar plan including excavation, quantum of mineral,

Sand, Gravel Boulders (minor or mineral) and waste should be made.

P



The DEIAA Teserves the right to add additional safeguard measures
subsequgnﬂy, if found necessary, and to take action includin kisuresf
the environment clearance under the provisions of the %;(31{0 mer,
(Protection) Act, 1986, to ensure effective implementation of the sijonm(tmé
safeguards' and measures in a time bound and satisfactory manner wE

The project proponent may seek extension of validity period of

Environmental clearance atter the expiry of validity period of the EC as per

provisians contained in EIA Notification, 2006 and
; subseque
there under. quent amendment

_-—

Thg Environmental clearance shall be subject to the condition that the
project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authority.

Thg project proponent shall provide and maintain toilet tank, provide
railing for balcony plantation provide chairs and boards provide RO

pur.ifjlc.ation etc. in school and primary Health centre under proposed CSR
activities,

The project proponent shall not use Rock Breaker in accordance with
court order announced on 20.07.2017.

T.he Frwvironment Clearance shall be subject to the outcome of any suit
pending with Hon’ble Court, if any.

No: ADCB/Reader/2017/3803—05
Dated; ) 7-/02/2018

fy (Jommissioner,

{J}_(; Baramulla

Copy to the:-
1. Assistant Commissioner Revenue, Baramulla (Member DEIAA)for
information
9. Divisional Forest officer,
information
3. Executive Engineer Irrigation and Flood Control Baramulla (Chairman
DEAC) for information

A, _Pistrict Mineral Officer Baramulla ( Member Secretary DEAC) for
information ‘

]J.V. Division Baramulla (Member DEIAA) for

5. MS Snow White Mining project for information and compliance.
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b Sub
|

p; - Grant of Environmental Clearance 1n fa
Bagna Gypsum Mining project, (

Office of The
Deputy Commissioner Baramulla

vour of M/s New Sigma Industries
Area-4.849ha) Khasra No 1093 Min

located at village -Bagna Tehsi] Un, District Baramulla

On the basis of recommend
(DEAC) conveyed vide its record
and in view of decision taken by District Level En
Authority (DEIAA) in the meeting held on 98.03.90

ORDER
ations of District Expert Appraisal Committee
note No:- I&KFCDB/7771-78 Dated: 05.03.2018
vironment Impact Assessment
18, Environmental Clearance is

hereby granted .in tavour of M/s New Sigma Industries located at village Bagna
Tehsil Un District Baramulla, Subject to the following conditions.

o The lessee shall not operate any kind of machinery creating noise levels

e

above 75 db (decibels)

The project proponent shall obtain consent to operate from the J&K

pollution Control Board and effectively implement all the conditions
stipulated therein.

Fugitive dust emission from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.
Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information
on safety and health aspects.
Occupational health surveillance programme of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures if needed.
‘The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the MOEF&CC and its
Regional office.
A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad Municipal Corporation, Urban-Local body-and the
~local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal, The clearance letter shall
put on the website of the company by title proponent,
The state pollution control board should display a copy of the clearance
lettzt?r at the Regional Office, District Industry Centre and the Collector
Office/ Tehsildar office for 80 days

also be
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~These should be properly maintainedand-operated:; )

' o The environmental statement fo, each f

. mancial year ending 31st March m
Form -V as s mandated to be submitte by the project proponent to the
congemed State qulution Control Board s prescribed under the
Environment (Pn’()tgcu()n) Rules, 1986 as amended subsequently, shall also
be puton the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Regional
office of the MoLF&CC.

Disposal of muck including excavated m
phase should not create any
communities and be djs

atertal, if any during construction
adverse effects on the neighboring
posed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the

apprp_val of competent authority. The topsoil excavated during working
actmties should be stored for use in,

Lffective safeguard measures shall be taken to control particulate matter
level so to ensure that these are within permissible limit,

Effectve safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality. parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation.

The project proponent shall obtain necessary prior permission from the
competent authority for drawl of requisite quantity of water for the project.
Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

Mineral handling area shall be provided with the adequate number of high

efficiency dust extraction system. Loading and unloading areas including all

the transfer points should also have efficient dust control arrangements,

Periodical medical examination of the workers engaged in the project shall
be carried out and records maintained for the purpose. Schedule of health
examination of the workers should be drawn and followed accordingly,
No change in mining technology and scope of working should be m
without prior approval of the MOEF&CC,

No change in the calendar plan including excavation, quantum of mineral,
Sand, Gravel Boulders (minor or mineral) and w;

ade

wste should be made.
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, The DEIAA reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of
the environment clearance under the provisions of the Lnvironment
(Protection) Act, 1986, to ensure effective implementation of the suggested
safeguards and measures in a time bound and satisfactory manner.

. The project proponent may seek extension of validity period of
Fnvironmental clearance after the expiry of validity period of the LC as per

provisions contained in EIA Notification, 2006 and subsequent amendment
there under.

« The Environmental clearance shall be subject to the condition that the

project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authority.
o The project proponent shall provide and maintain toilet tank, provide
railing for balcony plantation provide chairs and boards provide RO

purification etc. in school and primary Health centre under proposed CSR
activities.

The aforesaid project proponent shall ensure the fulfillment of the

above laid conditions. The DEAC shall monitor the adherence of the

above laid conditions by the project proponent and shall apprise the

DEIAA after every six months for continuation or discontinuation of
Environmental Clearance.

No: ADCB/Reader/201% -9 /60« 45
Dated: 04/04/20138 P -

/,é,t\v ‘(/’//: :%/’ 7
puty Commissioner,
Bar;]mulla

Copy to the:-

1. Assistant Commissioner Revenue, Baramulla (

Member Secretary DEIAA)or
information

9. Divisional Forest officer, J.V. Division Baramulla (Member DEIAA) tor

information

9 Divisional Forest Officer, Social Forestry Baramulla” (Nominated Expert

Member for DEIAA)

4. Executive Engineer Irrigation and Flood Control Baramulla (Chairman

DEAC) for information
7 District Mineral Officer Baramulla ( Member Secretary DIEAC) tor
information

6. M/s New Sigma Industries Bagna Gypsum Mining project for information and
compliance.



On the basis of recommend

Office of The
Deputy Commissioner Baramulla

gub: - Grant of Environmental Clearance in favour of M/s Gee Emm Industries

Bagna Gypsum , (Lease Area-4.80ha) Khasra. No’ '
i ’ - No’s 1093 M
at village -Bagna, Tehsil Uri, District Baramull : b in located

ORDER

¢ The lessee shall not operate any kind of machinery creating noise levels

above 75 db (decibels)

« The project proponent shall obtain consent to operate from the J&K
polluton Control Board and effectively implement all the conditions

stipulated therein.

= Tugitive dust emission from all the sources should be contiolled regulaily.

AN
LRI TR

spraying arrenzement on il roads, loading and unloading and at
transfer points should be provided «nd properly maintair.ed.

¢ Personnel working in dusty areas should wear protective respiratory devices

and they should also be provided with adequate training and information
on safety and health aspects.

» Occupational health surveillance programme of the workers should be

undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures if needed.

¢ The funds earmarked for environmental protection measures should be

kept in separate account and should not be diverted for other purpose.

Year wise expenditure should be reported to the MOEF&CC and its
Regional office. '

A copy of the clearance letter shall be sent by the proponent to concerned

Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the
Jocal NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall also be
put on the website of the company by title proponent.

+ The state pollution control board should display a copy of the clearance
letter at the Regional Office, District Industry Centre and the Collector
Office/ Tehsildar office for 30 days

|
\/ (/Q/

N g

- Rl ations of District Expert Appraisal Committee
(D‘luz\(‘)‘(onveyed vide its record note No:- 7019-14 Dated:- 02.02.2018 and in view
of (\1(‘-&‘18101‘1 taken by .Dlstrlct Level Environment Impact Assessment Authority
(DEIAA) m the meeting held on 28.03.2018, Environmental Clearance is hereby

(:rz.im’_ed m favour of M/s\ Gee Emm Industries located at village Bagna Tehsil Ui
District Baramulla, - Subject to the following conditions.
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o ' : & 1 by the project proponent to the
concel ned Sldie PO}llllloll Control Board as prescribed under the
Environment (1 1’01.0(‘110}1) Rules, 1986 as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
cn\_'ll‘()llmelllal cl?m‘ance conditions and shall also be sent to the Regional
oflice of the MoLI'&CC.,

o Disposal of muck including excavated material, if any during construction
phase sl.l(')uld not create any adverse elfects on the neighboring
communities and be disposed of taking the necessary precaufions for
general sale‘ly and health aspects of public, only in approved sites with the
approval of competent authority. The topsoil excavated during working
activities should be stored for use in.

o Lifective safeguard measures shall be taken to control particulate matter
level so to ensure that these are within permissible limit.

o Lffectve safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels ol
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

e The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing iells ana installing new
piezometers during the mining operation.

¢ The project proponent shall obtain necessary prior permission from the
competent authority for drawl of requisite quantity of water for the project.

e Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

e Mineral handling area shall be provided with the adequate number of high
cfficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements.
These should be properly maintained and operated.

o Periodical medical examination of the workers engaged in the project shall
be carried out and records maintained for the purpose. Schedule of health
examination of the workers should be drawn and followed accordingly.

¢ No change in mining technology and scope of working should be made
without prior approval of the MOEF&CC.

o No change in the calendar plan including excavation, quantum of mincral,
Sand, Gravel Boulders (minor or mineral) and waste should be made.

bl
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o The DEIAA reserves the right to add additional safeguard measures
. subsequently, if found necessary, and to take action including revoking of
the enV}ronment clearance under the provisions of the Environment
(Protection) Act, 1986, to ensure effective implementation of the suggested
safeguards and measures in a time bound and satisfactory manner.

The_ project proponent may seek extension of validity period of

Envqo.nmental clearance after the expiry of validity period of the EC as per

provisions contained in EIA Notification, 2006 and subsequent amendment
there under.

208

Thg Environmental clearance shall be subject to the condition that the
project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authority.
The project proponent shall provide and maintain toilet tank, provide
railing for balcony plantation provide chairs and boards provide RO
purification ete. in school and primary Health centre under proposed CSR
activities.

The aforesaid project proponent shall ensure the fulfillment of the
above laid conditions. The DEAC shall monitor the adherence of the
above laid conditions by the project proponent and shall apprise the

DEIAA after every six months for continuation or discontinuation of
Environmental Clearance.

No: ADCB/Reader/201§-19/5Y-59

Dated: 04/04/2018 J; /,-4‘3 s
! % missioner,
Baramulla
Copy to the:-
 Assistant Commissioner Revenue, Baramulla (Member Secretary DEIAA)for
information
9. Divisional Forest officer, J.V. Division Baramulla (Member DEIAA) for
information

3. Divisional Forest Officer, Social Forestry Baramulla (Nommated Expert
Member for DEIAA)

4. Fxecutive Engineer Irrigation and Flood Control Baramulla (Chairman
DEAC) for information
\\/ Distric

t Mineral Officer Baramulla ( Member Secretary DEAC) for
information

6. M/s Gee Emm Industries Bagna Gypsum for information and compliance.



b - Grant of Environmental Clearance in favour of M/S Jhel

sum Mining Project, Village Dara Gutliyan Tehsil Boniyar District
garamulla Area 04.43 Hectares

GypP

(DEAC) conveyed vide its record note No:- 1656-60 Dated:
of decision taken by District Level Environment Im
(DEIAA) in the meeting held on 08.11.2018, Erviron
granted i favour of M/S Jhelum Valley Gypsum Mini
Dara Gutliyan Tehsil Boniyar District Baramul

Office of The
Deputy Commissioner Baramulla

um Valiey

ORDER

On the basis of recommendations of District Ixpert Appraisal Committee

02.07.2018 and in view
pact Assessment Authority
mental Clearance is hereby
ng Project, located at Village

la, Subject to the following
conditions. _

o The lessee shall not operate any kind of machinery creating noise levels
above 75 db (decibels)

* The project proponent shall obtain consent to operate from the J&K

pollution Control Board and effectively implement all ‘the conditions
stipulated therein. .

o Tugitive dust emission from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.

* Personnel working in dusty areas should wear protective respiratory devices

and they should also be provided with adequate training and information
on safety and health aspects.

® Occupational health surveillance programme of the workers should be
undertaken periodically to observe any contracti

0}15 due to exposure to dust
and take corrective measures if needed.

® The funds earmarked for environmental protection measures should be

kept in separate account and should not be diverted for other pur

) pose.
Year wise expenditure should be reported to the MOLTF&CC and its
Regional office. :

° A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the
local NGO, if any, from whom suggestions/ representations, if
received while processing the propos
put on the website of the company by

any, were
al. The clearance letter shall also be
title proponent,




, The state po\lutign control boarfl should display a copy of the clearance
letter at the Reglonal Office, District Industr

- Centre and th
Office/ Tehsildar office for 30 days y Lentre and the Collector

o The envirompental statement for each financial year ending 81st March in
Form -V as 1s mandated to be submitted by the project proponent to the
concerned State  Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986 as amended subsequently, shall also

be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Regional

office of the MoLXI'&CC.

s Disposal of muck including excavated material, if any during construction
phase should not create any adverse effects on the neighboring
communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in anproved sites with the

approval of competent authority. The topsoil excavated during working
activities should be stored for use in.

o Tiffective safeguard measures shall be taken to control particulate matter
level so to ensure that these are within permissible limit.

o Fffective safeguard measures, such as regular water sprinkling shall be
carnied out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

¢ The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be cairied out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation. ’

e The project proponent shall obtain necessary prior permission from the
competent authority for drawl of requisite quantity of water for the project.

o Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

o Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading aveas including all
the transfer points should also have efficient dust control arrangements.
These should be properly maintained and operated.
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periodical medical examin
pe carried out and r

ation of the workers engaged in the project shall
ccords maintained for the purpose. Schedule of health
examination of the workers should be draw

n and followed accordingly.

No change in mining technology and scope of working should be made
without prior approval of the MOEF& CC.

No change m the calendar plan including excavation, quantum of mineral,
Sand, Gravel Boulders minor or mineral) and waste should be made.

The DEIAA reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of
the environment clearance under the pfovisions of the I‘nvironment
(Protection) Act, 1986, to ensure effective implementation of the suggested
safeguards and measures in a time bound and satisfactory manner.

The project proponent may seek extension of validity period of

Environmeritil clearance after the expiry of validity period of the IC as per
provisions contained in EXA Notification, 2006 and subsequent amendment
there under.

The Environmental clearance shall be subject to the condition that the
project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authority. '

activities.

The project proponent shall provide and. maintain toilet tank, provide
purification etc. in school and primary Health centre under proposed CSR

ralling for balcony plantation provide chairs and boards provide RO

The Project Proponent shall give an undertaking by way of affidavit to
comply with all statutory requirements and judgment of Hon’ble Supreme
Court Dated: 2™ August 2017 in Writ petition (Civil) No 114 of 2014 in the

matter of Common Cause Vs Union of India & Ors before grant of ToR
/EC. The undertaking inter-alia includes commitment of PP not to repeat
~ any such violation in future.

terminated forthwith,

In case of violation of above undertaking, ToR/E{J shall be liable to be
The Fnvironmental Clearance will not be Operational till such time the
Project Proponent complies with all statutory requirements and judgment
of Hon’ble Supreme Court Dated; 2" August 2017 in Writ petition (Civil)
No 114 of 2014 in the matter of Common Cause Vs Union of India & Ors
The mining operation shall not commence till the
levied, if any, for illeg:

entre compensation
I mining paid by the Project Proponent through their
respective Department  of Mining & Geology
Judgment of Hon’ble Supreme

- strict compliance  of
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Coutt Dated: 2" August 2017 in Writ petition (Civil) N '
atier of Common Cause Vs Union of India & (;vrls) o HHhot it

T}m aforf?s_aid pro:iect proponent shall ensure the fulfillment of the
above laid conditions. The DEAC shall monitor the adherence of the

above laid conditions by the project proponent and shall apprise the

I)EI.AA after every six months for continuation and discontinuation of
Faovironmental Clearance.

No: ADCB/Reader/2018-19/3 10 ¢ ~3joy
Dalcd:C‘V/O)l/Q()l?e .

(N
m?j}‘ﬁ%‘,?ﬂ%} Forest Officer.. Assistant Commissioher Revenue
=RV D BA?TQ{F‘,@,‘[‘?‘ : Baramulla ..
(Memger /Non‘w_qﬁated?xoer? member DEIAA) (Member iecretary"'[j’ : TAA)
Saesriiiia e W kW
T AT g
ff“ (‘I}“'W A pat ’AEA\' = >
" Deputy Com isSioner 115577
//)T w15 qu:“?¢’
/BarQ[puJLasr" o
s liby ]
(ChAlifian DEIARY. -
- 2
Copy to the:

1. Assistant Commissioner Revenue, Baramulla (Member Secretary DLEIAA)or information
9 Divisional Forest officer, J.V. Division Baramulla (Mcmber DEIAA) for information
3. Exccutive Engincer Irrigation and Flood Control Baramulla (Chairman DEAC) for
information '

4. District Oflicer, Pollution Control Board, Baramulla.

~District Mineral Officer Baramulla ( Member Secrelary DEAQ) for information
' 6. M/S Jhelum Valley Gypsum Mining Project, Village Dara Gutliyan Tehsil Boniyar District
Baramulla for information and compliance.




Office of The
Deputy Commissioner Baramulla

Sub: - Grant of Environmental Clearance in favour of M/S Syed Mohmad Tahir
Gypsum Mining Project, Dara Gutliyan Tehsil Bomyar District
Baramulla Area 04.18 Hectares
ORDER
On the basis of recommendations of District Expert Appraisal Committee

(DEAC) conveyed wide its record note No:- I&KFCDB/1651-55 Dated: 02.07.2018

“and in view of decision taken by District Level Environment Impact Assessment
Authority (DEIAA) in the meeting held on 08.11.2018, Environmental Clearance is

hereby granted in favour of M/S Syed Mohmad Tahir Gypsum Mining Project,

located at Village Dara Gutliyan Tehsil Boniyar District Baramulla Subject to the
following conditions. '

The lessee shall not operaté any kind of machinery creating noise levels

Tos above 75 db (decibels)

The project proponent shall obtain consent to operate from the J&K

pollution Control Board and Veffectlvely implement all the conditions
stipulated therein.

Fugitive dust emission from all the sources should be controlled regularly.
_ Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.

Personnel working in dusty areas should wear protective respiratory devices

and they should also be provided with adequate training and information
on safety and health aspects.

Occupational health surveillance programme of the workers should be
undertaken perlodlcally to observe any contractions due to exposure to dust

and take corrective measures if needed. /
The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.

Year wise expenditure should be reported to the MOEF&CC and its
Regional office,

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the

local NGO, if any, from whom suggestions/ representations, if any, were

received while processing the proposal. The clearance letter shall also be
put on the website of the company by ttle pr oponent,

M\ 4()«“"

it (””“

,\ )
/. ’1“ ) ‘} X



| 214

o The state pollution control board should displ
Jetter at the Regional Ollice, District Industry
Office/ Tehsildar oflice for 80 days

e The environmental statement for each financial
Form -V as 1s mand

ay a copy of the clearance
Centre and the Collector

year ending 31st March in
ated to be submitted by the project proponent to the
concerned  State  Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986 as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Regional

office of the MoLF&CC.

o Disposal of muck including excavated material, if any during construction
phasc should not create any adverse effects on the neighboring
communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the
approval of competent authority. The topsoil excavated during working
activities should be stored for use in.

o Effective safeguard measures shall be taken to control particulate matter

- level so to ensure that these are within permissible limit.

o Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. Tt
should be ensured that the Ambient Air Quality parameters conform to the

~_norms prescribed by the Central Pollution Control Board in this regard.

* The project proponent shall undertake adequate safeguard measures dunng
extraction of material and ensure that duc to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the

mine lease area by establishing a network of existing wells and installing new
piezomete during the mining operation.

o The project proponent shall obtain necessary prior permission from the
competent authority for drawl of requisite quantity of water for the project.

¢ Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

® Mineral handling area shall be provided with the adequate number of high
efliciency dust extraction system. Loading and unloading aveas including all
the transfer points should also have efficient dust control arrangements.
These should be properly maintained and operated.




Periodical medical examination of the workers engaged in the project shall
be carried out and records maintained for the purpose. Schedule of health
examination of the workers should be drawn and followed accordingly.

No change in mining technology and scope of working should be made
without prior approval of the MOEF&CC.

No change in the calendar plan including excavation, quantum of mineral,
Sand, Gravel Boulders (minor or mineral) and waste should be made.

The DEIAA reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of
the environment clearance under the provisions of the Environment
(Protection) Act, 1986, to ensure effective implementation of the suggested
safeguards and measures in a ime bound and satisfactory manner.

The project proponent may seek extension of validity period of

Environmental clearance after the expiry of validity period of the EC as per

provisions contained in EIA Notification, 2006 and subsequent amendment
there under.

The Environmental clearance shall be subject to the condition that the

project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authority. - ‘

The project proponent shall provide and maintain toilet tank, provide
railing for balcony plantation provide chairs and boards provide RO
purification etc. in school and primary Health centre under proposed CSR
activities. _

"The Project Proponent shall give an undertaking by way of aflidavit to
comply with all statutory requirements and judgment of Hon’ble Supreme
Court Dated: 2" August 2017 in Writ petiion (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors before grant of ToR
/EC. The undertaking inter-alia includes commitment of PP not to repeat
any such violation in future.

In case of violation of above undertaking, ToR/EC shall be liable to be
terminated forthwith.

The Environmental Clearance will not be Operational till such time the
Project Proponent complies with all statutory requirements and judgment
of Hon’ble Supreme Court Dated: 2 August 2017 in Writ petition (Civil)
No 114 of 2014 in the matter of Common Cause Vs Union of India & Ors
The mining operation shall not commence 6ll the entre compensation
levied, if any, for illegal mining paid by the Project Proponent through theiv
respective. Department of Mining & Geology in strict compliance ol
judgment of Hon’ble Supreme



Court Dated: 2" August 2017 in Writ petition (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors

The aforesaid project proponent shall ensure the fulfillment of the
above laid conditions.

The DEAC shall monitor the adherence of the
above lad conditions

by the project proponent and shall apprise the
DEIAA after every six

months for continuation and discontinuation of
Environmental Clearance,

No: ADCB/RC:\(lqr/QOIS-l9/:5i 0bH-3IN
Dated:a Y 111/2019
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- (Chairigap DEIAA)
Copy to the:-

L. Assistant Commissioner Revenue, Baramulla (Member Sceretary DEIAA)
2. Divisional Forest officer, J.V. Division Baramulla Member DEIAA) for i1
3. Executive Enginecr Irr

igation and Flood Control Baramulla (Chair
information : -

4. District Officer, Pollution Control Board, Baramulla,
\»%islricl Mineral Officer Baramulla (

Member Secretary DEAC) for information
6. M/S Syed Mohmad Tahir Gypsum

Mining Project, village Dara Gutliyan Tehsil Boniyar
District Baramulla for information and compliance,

for information
1lormation

man DEACQ) for_
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/« Office of The
v, Deputy Commissioner Baramulla

[ b - Grant of Environmental Clearance in favour of M/S KOHINOOR

' gYPSUM MINING PROJECT, AREA 4.2 HEC.AT VILLAGE BEGNA
/ TEHSIL BONIYAR DISTRICT BARAMULLA.

, ORDLIR

! On the basis of recommendations of District Lxpert Appraisal Committee
(DEAC) conveyed vide its record note No- ISFCDB/4851-55 Dated:98.11.2018

| and m view ol deaision taken by District Level Environment Impact Assessment
Authonty (Dl‘)l&\) ‘in the meeting held on 98.1 [.2018, Lnvironmental Clearance is
hereby granted m favour of M/S Kohinoor Gypsum Mining Project  located at

Village Dachima-Salamabad Tehsil l 11 District Baramulla, Subject to the Tollowing
conditions.

o ‘The lessee shall not operate any kind ol machinery creating noise levels
above 75 db (decibels)

e The project proponent shall obtain consent to ()1)01‘;1lc'vl'r(>m the J&K
pollution Control Board and effectively implement all the conditions
stipulated therein.

o Tugitive dust emission from all the sources should be controlled regularly
Water spraying arrangement on haul roads, loading and unloading and at

~ transfer points should be provided and properly maintained. o

o Personnel working i dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information
on satety and health aspects.

e Occupational health surveillance 1)1()01(1mmL ol the workers should be
undertaken periodically to observe any contractions due to exposure (o dusl

. and take corréctive measures 1f needed.
o The funds carprarked for environmental protection measures should be
kept in separate account and should not be diverted for other purposc.
. Year wise/expenditure should be reported to the MOLEF&CC and its
“ Regionaloflice.
A copy of the clearance letter shall e sent by the proponent o concerned
Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the
local NGO, if any, from whom suggestions/ representations, il any, were
recetved while processing the proposal. The clearance letter shall also be
put on the website of the company by title proponent.

\ /% \ls




The state pollution control hoard should display a copy of the clearance

letter at the Regional Office, District Industry Centre and the Collector
Office/ Tehsildar office for 30 days
The environmental statement for each financial year ending 31st March in
Form -V as is mandated to be submitted by the project proponent to the
concerned State  Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986 as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Regional
office of the MOEF&CC.

Disposal of muck including excavated material, if any during construction
phase should not create any adverse effects on the neighboring
communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the
approval of competent authority, The topsoil excavated during working
activities should be stored for use in.
Effective safeguard measures shall be taken to control particulate matter
level 50 to ensure that these are within permissible limit.
Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all mansfer
~ponts. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.
The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this acavity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation.
The project proponent shall obtain necessary prior permission from the
competent authority for draw] of requisite quantity of water for the project.

* Vehicular emission shall be kept under control and regularly monitored.

The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.
Mineral handling area shall be provided with the adequate number of high
efliciency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements.
"These should be properly maintained and operated.

Lo
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Pen'odl_cal medical examination, of the workers engaged in the project shall
be came('l out and records maintained for the purpose. Schedule of health
exmmnahon.of the workers should be drawn and followed accordingly.

No chang.c IN mining technology and scope of working should be made
without prior approval

of the MOEF& CC,

No change in the calendar plan includin
Sand, Gravel Boulders (Minor or minera
The DEIAA reserves the nght to
subsequently, if found necess

8 excavation, quantum of mineral,
) and waste should be made.

add additional safeguard measures
_ ary, and to take action including revoking of
the environment clearance under the provisions of the Environment
(Protection) Act, 1986,

to ensure effective implementation of the suggested
safeguards and measures iy, a time bound and satisfactory manner.

The. project proponent may seek extension of validity period of
Environmental clearance af]

ro | ter the expiry of validity peniod of the I°C as per
provisions contained in EIA Notification, 2006 and subsequent amendment
there under,

The Environmental clearance shall be subject to the condition that the

project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authority,

The project proponent shall
raling for balcony plantation

punification etc. in school and p
activities.

provide and maintain toilet tank, provide
provide chairs and boards provide RO
rimary Health centre under proposed CSR

The Project Proponent shall give an undertaking by way of affidavit to
comply with all statutory requirements and judgment of Hon’ble Supreme
Court Dated: 2 August 2017 in Writ petition (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors before grant of ToR

/EC. The undertaking inter-alia includes commitment of PP not to repeat
any such violation in future. '

In case of violation of above undertaking, ToR/EC shall be liable to be
terminated forthwith. A
The Environmental Clearance will not be Operational till such time the
Project Proponent complies with all statutory requirements and judgment
of Hon’ble Supreme '
Court Dated: 2" August 2017 in Writ petition (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors

The mining operation shall not cot
levied, if any, for illegal mining paid b
respective Department of Minin,
judgment of Hon’ble Supreme

2 W

nmence tll the entre compensation
y the Project Proponent through their
g & Geology in strict compliance ol



(Member ¢ Normaatedlspost member DIAA)

Court Dated: 2" August 2017 in Wi petition (Civil) No 114 of 2014 1 the
matter ol Common Cause Vs Union of Tndia & Ors

The aforesaid project proponent shall ensure the fulfillment of the
above laid conditions. The DFEAC shall monitor the adherence of the -
above laid conditions by the project proponent and shall apprise the
DEIAA alter every six months for continuation and discontinuation of
Environmental Clearance.

No: ADCB/Reader/2018-19/ 3350-S$
Dated: /3 09/20 1§

. A / '
Assistant Commussioner Revenue

£ Y R eant IUxtct

Baramulla
(Member Secretary DIFTAA)

Baramulla

Deputy aramulla
( IAA)
Copy to the:-

1. Diisional Forest Oflicer, JV, Division, Baramulla for inl

2. Assistant Conmuissioner, Rev Baramulla for inl

3. Exccutive Lngineer Trrigaion and Flood  Control Baramulla (Chairman DEAC) for

information
-“l.

Digyict Ollicer, Pollution Control Board, Baramulla.
istrict Mineral Officer Baramulla ( Member Seeretary DEAC) Tor information

. M/§ Kohmoor Gypsum Mining Project, Village Dadmm\tl wnabad Tehsil U Distriet
Baramulla for information and comphance.

20
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Office of The

Deputy Commissioner Baramulla

Gub: - Grant of Environmental Clearance in favour of M/S Baba Chemicals

Gypsum Mining Project, Village Dachina-Salamabad Tehsil Uri District
garamulla Area 04.39 Hectares

ORDER

On the basis of recommendations of District Fxpert Appraisal Committee
(DEAC) conveyed vide its record note No:- I&FCDB/4356-60 Dated: 10.10.2018
and in view of decision taken by District Level Environment Impact Assessment
Authority (DEIAA) in the meeting held on 08.11.2018, Environmental Clearance is
hereby granted in favour of M/S Baba Chemicals Gypsum Mining Project located at

Village Dachina-Salamabad Tehsil Uri District Baramulla, Subject to the following
conditions.

above 75 db (decibels)

The project proponent shall obtain conser:t to operate from the J&K

pollution Control Board and effectively imuiement all the conditions
stipulated therein.

Fugitive dust emission from all the sources s'suld be controlled regularly.
Water spraying arrangement on haul roads,. (oading and unloading and at
transfer points should be provided and prop::'y maintained. :
Personnel working in dusty areas should we:: rotective respiratory devices
and they should also be provided with adec:r:te training and information
on safety and health aspects.

Occupational health surveillance programn:: of the workers should be
undertaken periodically to observe any contr=~-ans due to exposure to dust

and take corrective measures if needed.

The funds earmarked for environmental protection measures should be
kept in separate account and should not 1:- .iiverted for other purposec.
Year wise expenditure should be reportesd.-#o the MOEF&CC and its
Regional office.

A copy of the clearance letter shall be sent ! : e proponent to concerned
Panchayat, Zilla Parisad Municipal Corporation, Urban Local body and the
local NGO, if any, from whom suggestion:/ vepresentations, 1if any, were
received while processing the proposal. The, ctearance letter shall also be
put on the website of the company by title pr+ snent.

ars
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‘¢ The Project Proponent shall give an under

Periodical medical examination of the workers engaged in the project shall

be carried out and records maintained for the purpose. Schedule of health
examination of the workers should be drawn and followed accordingly.

No change in mining technology and scope of working should be made
without prior approval of the MOEF&CC.

No change in the calendar

plan including excavation, quantum of mineral,
Sand, Gravel Boulders (minor or mineral) and waste should be made.

The DEIAA reserves the night to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of
the environment clearance under the provisions of the Environment
(Protection) Act, 1986, to ensure effective implementation of the suggested
safeguards and measures in a time bound and satisfactory manner.
The project proponent may seek extension of validity period of
Environmental clearance after the expiry of validity period of the EC as per
provisions contained in EJA Notification, 2006 and subsequent amendment
there under.

The Environmental clearance shall
project proponent shall obtain
from the competent authority.

* The project proponent shall provide and maintain toilet tank, provide

railling for balcony plantation provide chairs and boards provide RO
purification etc. in school and primary Health centre under proposed CSR
activities. :

be subject to the condition that the
prior grant order/ renewal of mining lease

taking by way of affidavit to
Judgment of Hon’ble Supreme
petition (Civil) No 114 of 2014 in the
of India & Ors before grant of ToR
ia includes commitment of PP not to repeat

comply with all statutory requirements and
Court Dated: 2 August 2017 in Writ
matter of Common Cause Vs Union
/EC. The undertaking inter-al
any such violation in future.
* In case of violation of above undertaking, ToR/EC shall be liable to be
terminated forthwith,
* . The Environmental Clearance will not be Operational till such time the
Project Proponent complies with all statutory requirements and judgment
of Hon’ble Supreme
Court Dated: 2* August 2017 in Writ petition (C
matter of Common Cause Vs
The mining o
levied, if any,

ivil) No 114 of 2014 in the
Union of India & Ors

peration shall not commence ]| the entre compe
for illegal mining paid by the Project Proponent throu
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The state pollution control board should display a copy of the clearance

letter at the Regional Office, District Industry Centre and the Collector
Office/ Tehsildar office for 30 days

The environmental statement for each financial year ending 31st March in
Form -V as is mandated to be submitted by the project proponent to the
concerned  State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986 as amended subsequently, shall also
be put on the website of the company along with the status of compliance of

environmental clearance conditions and shall also be sent to the Regional
office of the MoEF&CC.

Disposal of muck including excavated material, if any duning construction
phase should not create any adverse effects on the neighboring
communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the
approval of competent authority. The topsoil excavated dunng working
activities should be stored for use in.

Iffective safeguard measures shall be taker to control particulate matter
level so to ensure that these are within permissible limit.

Effective safeguard measures, such as regulor water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.
The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation.
The project proponent shall obtain necessary prior permission from the
competent authority for drawl of requisite quantity of water for the project.
Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.
Mineral handling area shall be provided with the
efficiency dust extraction system. Loading
the transfer points should also have cffi
These should be properly maintained and

Uy

A astetant Gopminione
(Rev ) Pasamuol

adequate number of high
and unloading areas mncluding all

cient dust control arrangements.
operated,
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respective Department of Mining & Geology in strict compliance of
judgment of Hon'ble Supreme

Court Dated: 2" August 2017 in Writ petition (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors

The aforesaid project proponent shall ensure the fulfillment of the
above laid conditions. The DEAC shall monitor the adherence.of the
above laid conditions by the project proponent and shall apprise the

DEIAA after every six months for continuation and discontinuation of
Environmental Clearance,

No: ADCB/Reader/2018-19/ 224y ~49
D\ated: 13 72/20 1q

e

M“'_il:“\ —
E&ﬁﬁmmﬂé Mlicer Assistant Commissione‘{vlgevenuc
I V,Wo&i\tbal%‘;ﬁ - o> Baramulla

»

{
(Member /Bemirsited Kxpert member DEIAA) (Wgﬂé‘r\;ﬁg@mﬁﬁ: DEIAA)

(Chai YRR H)

Copy to the:-

1. Assistant Commissioner Revenue, Baramulla (Member Secretary DEIAA)for information
2. Divisional Forest officer, J.V. Division Baramulla (Mcmber DEIAA) for information

3. Exccutive Engineer Irrigation and Flood Control Baramulla (Chairman DEAC) for
information

4. Digrict Officer, Pollution Control Board, Baramulla.
V’fﬁﬁ:d Mineral Officer Baramulla ( Member Secretary DEACQ)

6. M/S Baba Chemicals Gypsum- Mining Project, Village Dachina-Salamabad Tehsil Un
District Baramulla for information and compliance.

[or information



Oftice of The

yuty Commissioner Baramullz

O'I

-.__
4

)
Q.-'
s

P

\¥
!‘r"

-

\

7 _ Crant ol 1‘:&\.01111&1 Hal - Clearance in favour of NM/S TOWER
‘VluL.ALES GYF5UM MINING PROJECT, AREA 4.0128 HEC.AT

" \1]
Hl — \ oy
f : REGNA TEHSIL BONIYAR DISTRICT BARAMULLA.

ORDLNR

On the basis ol recommendations ol Distriet Fxpert Appraisal Conmitied
prac) conveved wide s vecord note Noz- ISFCDBAORG-89 Dated:28, 112018

ad mview ol (lcmwm aken by Dasiiet Tevel Favironment Tmpact Asseasment

oot \. ol . . '
yothery IDETAN Vihe meetime held on 98112018, Foviormental Clearoce
: 0.1 12016
herein eranted m l:nm;l Gl VN oiect loented
SetineSadacibad Telsit Ut District Bavamulla, Subject

vower Chennicals Gypsun Mg Project
o the followimg

NI RHATISE
,;«\*.u".iizv.‘,“\’
+ e desee shiall not operate any kind ol machinerny creating noise level
aove 70 db wdecibels)
« e project proponent shall obtain consent o operate frome the J&h
all the conditions

poltution Control Bowrd and ellectively implement

sapulated therem.
dust emission Trom all the sources should be controlled regul: nl\

o Jugive dus
\Water spraying arrangement on haul voads, loading and unloadimg and

Gansler points should be provided and properly mamtaime 4
orsonne! working i dusty arcas should wear protective respiratory devices
they should also be lm)\l(lul with (lklu]U(llL taming and mlormation

Ny
l\l

and mealth @
vive 11me pm“mmnu ol the workers shoudd b
st

piosafeiy
V10 ohserve any contractons <lnc Lo exposute to

Occupationa ‘w;;‘l\‘

unidertaken penodicatly

and take corrective measires 1 needed
Mhe Tunds carmarked tor environmental protection measires shonld
llLl PUirposd.

kept i separate account (and should not-be diverted Lo
I be rveported to the MOL l(\(( ail s

Year wise expenditure shoule

Regional olfice.
o A copy ol the clearance letter shall be sent by the proponent (o concerined
' sestloe sinudll Pl

Pancliayat, Zadla Parisad \hnnu[ml Corporation, Urban Local body and th

el NGO, any, from whony sugge: SHONS/ Tepresentations, 1 any. wen
¢ clearanee feter shall abso be

received while processing the: proposal Th
put on the website of the company by title proponent

ﬁ/
v
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The state pollution control board should display a copy of the clearance

letter at 1the _Regional' Oflice, District Industry Centre and the Collector
Office/ Tehsildar office for 30 days

o The envir()m‘nenlal statement for each financial year ending 31st March in
Form -V as 1s mandated (o be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under  the
cnvironment (Protection) Rules, 1986 as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Regional
office of the MoLLF&CC.

e Disposal of muck mcluding excavated material, if any during construction
phase should not create any adverse effects on the neighboring
communities and” be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the
approval of competent authority. The topsoil excavated during working
activities should be stored for use in.

o [Effective safeguard measures shall be taken to control particulate matter
level 5o to ensure that these are within permissible limit.

o Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transter
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

e The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing wells and 1nstalling new
piezometers during the mining operation.

o The project proponent shall obtain necessary prior permission from the
competent authority for glran of requisite quantity of water for the project.

e Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

¢ Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system, Loading and unloading arcas mcluding all
the tansfer points should also have eflicient dust control arrangements.
These should he properly maintained and operated.

MJ&
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0 . - b ] . .

PenO(l{Cﬂl medical examination of the workers engaged in the project shall
be camec_l out and antained for the purpose. S

examination of the woy

- scope of working should be made
without prior approval of the MOLT&CC
No change in the calendar plan including excavation, qu
Sand, Gravel Boulders (

: antum of mineral,
Tnor or mineral) and waste should be made.
The DEIAA reserves the nght to add

additional safeguard measures
subsequently, if found necessary, and to take action including revoking of
the environment clearance under the provisions of the Environment
(Protection) Act, 1986, to ensure effective implement
safeguards and measur

ation of the suggested
€s 1 a time bound and satisfactory manner,
The project proponent

may seek extension of wval
Environmental clearance after the e

provisions contained in FIA Notifi
there under.

idity period of
xpiry of validity period of the F.C as per

cation, 2006 and subsequent amendment

The Environmental clearance shall be subject to the condition that the
project proponent shall obtain prior grant order/ renewal of mining lease
from the competent authonity.

The project proponent shall provide and maintain toilet tank, provide
raling for balcony plantation- provide chairs and boards provide RO
punficaion etc. in school and primary Health centre under proposed CSR
activities.

The Project Proponent shall give an undertaking by way of affidavit to
comply with all statutory requirements and judgment of Hon'ble Supreme
Court Dated: 2" August 2017 in Whit petiton (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors before grant of ToR
/EC. The undertaking inter-alia includes commitment of PP not o repeat
any such violation in future.

In case of violation of above undertaking, ToR/EC shall be liabl

e to be
-terminated forthwith.

The Environmental Clearance will not be Operational till such time the
Project Proponent complies with all statutory requirements and judgment
of Hon’ble Supreme

Court Dated: 2" August 2017 in Writ petition (Civil) No 114 of 2014 in the
matter of Common Cause Vs Union of India & Ors

"The mining operation shall not commence 6ll the entre compensation
levied, if any, for iliegal mining paid by the Project Proponent through their
respective Department of Mining & Geology in strict compliance of
judgment of Hon’ble Supreme

¢] iy
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Court Dated: 2 August 2017 in Writ petition (Civil) No 114 of 2014 in the
atter of Common Cause Vs Union of India & Ors

The aforesaid project proponent shall ensure the fulfillment of the
above laid conditions. The DEAC shall monitor the adherence of the
sbove laid conditions by the project proponent and shall apprise the
DEIAA after every six months for continuation and discontinuation of
Environmental Clearance.

No: ADCB/Reader/2018-19/,% =3 ¢/ (- [{ (1
Dated: ! ‘1/(!1/201‘61 .

’\ ) \h /
R = = . / / j
Dﬁ’gsxonal I ()l‘c‘ft Officer Assistant Com ‘{ sStoner, Revenue
PRV Baramaliicer Kaghor - ‘W)’ ,Baramulla
(Member Neminated ixpesemember DEIAA) (ME&Riber’Secretary DEIAA)
Reramulls

a - ,/l"“d
Ei %";//f’ﬁ g
Deputy ’Ogh/ yésioner'Baramulla
VROTIT Loy alon
(ChiAiriman DEIAAY s

Barareulls

Copy tc the:-

L

o

Executive Engineer Irrigation and Flood Control Baramulla (Chairman DEAC) for
information

District Officer, Pollution Control Board, Baramulla.

District Mineral Officer Baramulla ( Member Secretary DEAC) for information

M/S Tower Chemicals Gypsum Mining Project, Village Dachina-Salamabad Tehsil Un
District Baramulla for information and compliance.
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Office of The
peputy Commissioner Baramulla

b - Grant of Environmental Clearance in favour of M/S NEELUM VALLEY
YPSUM MINING PROJECT, AREA 4.67 HEC. AT VILLAGE DECHMNA
5ALAMABAD TEHSIL BONIYAR DISTRICT BRAMULLA.

ORDLER
On the basis ol recommendations of District xpert: Appraisal Committee
(DEAC) conveyed vide its record note Noz- TFCDB/A916-20 Dated:28.11.2018 and
i view ol deasion taken by Distriet Level Fawvironment Impact Assessinert
Authonty (DLEIAA) m the meeting held on 28,11 12018, Environmental Clearanee i\

< pereby granted m Tavour of M/S Neelum Valley Gypsum Minime Project located @
] |

Village Dachma-Salamabad Tehsil Ut District Baramualla, Subject to the lt)lln\\n,“-
concdhtions,

Phe lessee shall not operate any kind ol machinery creating noise levels
above 75 db (decibels)

The project proponent shall obtain consent o operate from the J&N
pollution Control Board and ellectively implement all the condions
stipulated therem.

o Jugitive dust emission from all the sources should ln controlled regularly.
Water spraying arrangement on haul roads, loading and widoadmg and al
aranster points should be provided and properly mamtuned.

o Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate traning and information
on safety and health aspects. '

o Occupational health surveillance programme ol the workers should he
undertaken periodically to observe any contractions duc 1o exposure Lo dust
and take corrective measures il needed.

o The funds carmarked for environmental protection measures should be
kept in separate account and should not be diverted Tor other purpose.
Year wise expenditure should be reported o the MOFF&ECC and
Regional ollice.

o A copy ol the clearance letter shall be sent by the proponent 1o concerned

Panchayat, Zalla Parisad Municipal Corporation, Unban Local hody and the

local NGO, i any, Irom whom suggestions/ l(])IL\LHld 1ons, 1l were

received while processing the proposal. The cleaanee Tetter shall o b

put on the website ol the company by title proponent.

4 W
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’ e pollugon control board should display a copy of the clearance
Mme > the Regional Office, District Industry Centre and the Collector

e a . . t
lu"t;‘c : Tehstidar office for 30 days

y cn\"\m“me“tal statement for each financial year ending 3]st March 1n

' for® ¥ as is mandated ©© be submitted by the project proponent to the
co.ﬂc'i"“ed dtate PO\.\HUOH Control Board as prescribed under the
Enviromm:nt (PX'OK?CUOP) Lules, 1986 as amended subsequently, shall also
pe prit OF the website of the company along with the stalus of compliance of
en\,ironmenta\ clearance conditions and shall also be sent to the Regional
office of the MoEF&CC.

, Disposal of muck including excavated material, if any during construction

| - phase should not create any adverse effects on the neighboring
communites and be disposed of taking the necessary precautions for
( general safety and health aspects of public, only in approved sites with the
approml of competent authority. The topsoil excavated during yrorking

acovities should be stored for use n.

. Fffective safeguard measures shall be taken to control particulate matter

Jevel 50 to ensure that these are within permissible limit. ,

o Tffecave safeguard measures, such as regular water sprinkling shall be

carried out I critical areas prone to air pollution and having high Jevels of
particulate matter such as loading and unloading point and all transfer
points. Extensi\}é'\vater'_sprinlding ¢hall be -carried out on haul roads. It
should be _ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

o The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water Jevel and quality shall be carried out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation.

o The project proponent shall obtain necessary prior permission from the
competent authority for Jdrawl of requisite quantity of water for the project.

¢ Venicular emission shall be kept under control and regularly monitored.
The mineral fransportation <hall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

o Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements.
These should be properly maintained and operated, ’
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The state pollution rontrol board should display a copy of the clearance
letter at the Regional Office, District Industry Centre and the  Collector
Office/ Tehsildar office for 30 days

The environmental statement for each financial year ending 31st March in
Form -V as is mandated fo be submitted by the project proponent to the
concerned  State Pollution  Control Board as prescribed under the
Environment (Protection) Rules, 1986 as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Regional
office of the MoLEF&CC.

Disposal of muck including excavated material, if any during construction
phase should not create any adverse effects on the neighboring
communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the
approval of compétent authority. The topsoil excavated during working
actvities should be stored for use in.

Fffective safeguard measures shall be taken to control particulate matter
level so to ensure that these are within permissible limut.

Fffective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. it
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.
The project proponent shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity the hydro-
geological regime of surrounding areas shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area by establishing a network of existing wells and installing new
piezometers during the mining operation.

The project proponent shall obtain necessary prior permission from the
competent authority for drawl of requisite quantity of water for the project.
Vehicular emission shall be kept under control and regularly monitored.
The mineral transportation shall be carried out through the covered trucks
only and the vehicle carrying the mineral shall not be overloaded.

Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements.
These should be properly maintained and operated.

4 1h
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/ o Dated: 27 August 2017 i Writ petition (Civil) No 114 of 2004 n the
,n:il[er of Common Cause Vs Union of India & Ors

The aforg_aid project proponent shall ensure the fulfillment of the
Jbove laid condxp_ons. The DEAC shall monitor the adherence of the
above laid conditions by the project proponent and shall apprise the
DEIAA after every six months for continuation and discontinuation of
»wironmental Clearance.
No: ADCB/Reader/2018-19/33 86-Cf ’
D;llcd:\ﬂ/O}/Q()l‘*}
{

\ e .

o

Pivisional Forest ()"ﬂ'n_q:r . Assistant &opean ) ;.,‘_ nerBeygc
w/ﬁﬂ?%x ﬁi\?? hilfhicer &%&xwﬁﬁw il
‘(Mcmht‘l‘ /NQ‘%EW&Q Ef%%??meml)er DITAA) (Member S'é(‘l'cléll‘)' DITAA) ‘
|
7 |

Deput ‘()rw‘i’ﬁ’i?i’i*iiﬁ’iull;x
(Chairman DY AN} |

Copy to the:-

1. Divsional Forest Officer, JV, Division, Baramulla for inl
Assistant Commissioner, Rev Baramulla for ml
Fxecutive Engineer Irrigation and Flood Control Baramulla

o

(Chairman DEAC) for

o

information & n/a

District Ollicer, Pollution Control Board, Baramulla for nl & n/a.

District Mineral Officer Bavamulla ( Member Seeretary DEAC) Tor mlormation & w/a

M/S Kohinoor Gypsum Mining Project, Village Dachina-Salamabad Tehsil U District

Baramulla for information and compliance.

oo

=2l

———



2@3 | ANNEXURE-C

Yoy
Government of Jammu 8 Kashmir

OFFICE OF THE DEPUTY COMMISSIONER, BARAMULLA

Subject: On-spot physical verification of Mining Sites in Tehsil Uri &
Boniyar -Decisions thereof.

ADVISORY

Whereas, various complaints were lodged before Deputy Commissioner,
Baramulla through a number of platforms by the villagers living in the vicinity of
the mining areas at Bijhama, Niloosa, Gingle, Dara Gutliyan, Bagna Salamabad etc.
reflecting adverse impacts of mining in their respective areas.

Whereas, a committee was constituted under the Chairmanship of Addl.
Deputy Commissioner, Baramulla with the mandate to scrutinize the complaints
after taking into consideration all the aspects of mining in these areas.

Whereas, the committee visited the spot on 16.07.2020 to take stock of
ground situation and to hear grievance of the general public.

Whereas, the committee held a detailed interaction both with the general

public as well as with the public representatives. '
Whereas, the following grievances of grave nature were brought into the
notice of the committee on spot:

~  That there are no safety measures adopted which could prevent the ermissior
of dust at mining sites.

- That heavy rush of vehicles, dumpers, tippers and other machinery on Kacha
road has caused huge aamage to the roads.

~  That huge influx of mining waste In adjoining fresh water/ semi-dry Naliahs
has affected adversely their natural course as well as the water quality
downstream. ' -

> That intense resentment was shown against persistent operation of stone
breakers causing noise and air pollution in adjoining areas.

~  That temporary dumping of mine material alongside the road has deteriorated
the road conditions, in addjtion to creating inconvenience to transport plying vi:
these narrow roads.

»~  That stationing of heavy vehicles in Mohallas & villages enroute to mining
sites has intruded into the ethical values of these primitive societies.

-~ That residential houses and other structures alongside these road banks
developed cracks due to rush of heavy vehicles.

> That the delicate ecology viz. flora & fauna, springs, reservoirs, drinking water
streams, grazing grounds have suffered adversely due to unchecked mining.



o

7

: dely risked the
That the increased incidences of respiratory ailments has widely

iives of the people.

, ) o o rrigation canals
~  That natural and manmade facilities like Reservoirs, pipelines, Irmgad

have got severely affected,

and
Whereas, the committee acted on the mandate entrusted to therm

turnished its report with a number of proposed preventive measures.

Now therefore with due consideration of the recommendations made

by the committee and to redress the genuine grievances of the general
public, it is hereby advised as:

1.

P

(&4

(2

Massive compensatory afforestation programme by way of plantation
social / community ‘forestry shall be taken into hand so that natura
vegetation cover is replenishied and soil erosion is prevented further.

The road surface shall be maintained by way of earth cutting, widening,

grading, leveling, macadamization etc. by the lessees.

. The movement of heavy vehicles / trucks/ dumpers shall be stopped

and material needs to be ;tra“hsported by small vehicles for which
unemployed local youth shall be encouraged to participate.

Basic amenities like drinking water facilities both for villagers and

.

animals & birds and development activities in the affected areas shall be
taken up by lessees under Corporate Social Responsibility component.

A continuous audit of the road surface shall be carried out by District
Mineral Officer, Baramulla and the report to the District Magistrate shail
be submitted fortnightly.

Operation of Rock Cutters be regulated so that duration of noise
pollution i.s minimized. They can be allowed to operate bnly during a
particular period of time ranging from 02 to 06 hours duri

ng day time
only. Rest of the extr

action, if required, shall e done manually.

AO Section (few)

12
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. Material from mines shall be transported by small vehicles upto the

-dumping Sites chosen Somewhere

alongside the Baramulla-Uri National
H

'9hway with due permission of District Magistrate, wherefrom the

Material can pe transported through heavy duty vehicles

8. Vehicles which "emain stationed in the Mohallas and villages enroute

and around the Mining siteg dilute the

fragile sanctity of these villages
shall be displaceq.

9. The above Measures sha|| be

put in place by ‘every lessee within a
period of one month '

10.Implementation of the decisions taken along with further mining

Operations shall be regularly monitored and reported by a committee at

District level comprising of following officers hea
Commissioner, Baramulla:

L

ded by Addl. Deputy

Sub Divisional Magistrate Uri.
II.  Assistant Commissioner Dev, Baramulia,
III. District Mineral Officer Baramulla

IV. Accounts Officer, DC Office Baramuila

V.  District Officer Pollution Control Board Baramulia

1. A Ground Level Committee comprising of following members
a. District Mineral Officer Baramulla.
b. Tehsildar Boniyar.
C. SHO Bijhama
shall be responsible to implement the measures on ground / local
level, |
12,

A clearance report from the Ground Level Committee headed by

District Mineral Officer Baramulla shal| be submitted to the District
Magistrate through District Level Committee,




S

3. District Mineral Officer, Baramulla
Report to District Magistrate.

No: DCB/Mining/2020/45. 7. = {
Dated: > I, /08/2020

Copy to the:

Director Geology & Mining, J&K.

Sr. Superintendent of Police Baramulla.
Addl. Deputy Commissioner, Baramulla.
Joint Director Planning, Baramulla.

Sub Divisional Magistrate Uri.

Tehsildar Boniyar.

LN B WN

[ony
&

District Mineral Officer, Baramulla.

Assistant Commissioner Dev., Baramulla.
District Officer Pollution Control Board Baramulla

236

shall submit Fortnightly Road Audit

&
f
LA sh ) e el Tt
ST fa [
ey

District Magistrate,
Baramulla

Accounts Officer, I/0 Deputy Commissioner, Baramulla

vernenvnannnnene TOF information.



237 ANNEXURE-D

Al

JEFICE OF THE DEPUTY COMMISSIONER, BARAMULIA - ;7

(Email: sqsectionbaramulla@gmail.com Fax: 01952234005) ;
R

. 12 67 'i;li

subject:- Judgm_enF dated 03.06.2022 passed by the Hon'ble Supreme Coutt 9“5%;
of India in IA No. 1000 of 2003 and allied IAs in WP © 202067
13?5 titled T.N. Godaverman Thirmuplad VS Union of India and™™""
otners.

1

ORDER

Whereas a communication vide No. WLW(N)/Estt/2022-23/391-402
Dated 30.06.2022 was received from the office of the Wildlife Warden North
Division Sopore with a list of 12 mining units falling in the vicinity of
Lachipora Wildlife Sanctuary.

Whereas it is stated in the said communication that these mining units
fall in the Eco Sensitive Zone Lachipora Wildlife Sanctuary-

Whereas the communication refers to the Hon'ble Supreme Court
judgment dated 03.06.2022 wherein it has been directed that each protected
forest i.e, National park or Wildlife Sanctuary must have an ECo Sensitive Zone
of minimum 01 KM measured from the demarcated boundary of such
protected forest.

Whereas in light of the above quoted judgment from Hon'ble Supreme
Court it has been requested that necessary action may be taken with respect

to these mining units. . .
In view of the above, a team of following officers is hereby constituted

to ascertain whether the mining units mentioned in the above referred
communication operate within or outside of the Eco Sensitive Zone.

1. Sub Divisional Magistrate Uri Chairman
Wrest Officer Concerned Member
3. Wil ‘e Warden North Division Member
4. Pistrict Officer Geology and Mining Member
5. District Officer Pollution Control Committee Member
6. Tehsildar Concerned Member
7. District Law Officer Member

The team shall submit its report within one week so that appropriate
essary action in accordance with the Hon'ble Supreme Couort Judgment is
en.

Sd/-
Deputy Commissioner,
Baramulla.

No.:-DCB/SQ//6Yy 044
Dated:->997/2022.

Copy to the:-

Work Nov-2021
ork Nov 908
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%—3’ ANNEXU RE-I'2 38

nmu & Kashmir

' Government of Jat
ISTRATE , URL

OFFICE OF THE SUB DIVISIONAL MAG

The Deputy Commissioner,
Baramulla

'ple Supreme Court of India in IA No.

Subject : Judgment dated 03.06.2022 passcd by the Hon
995 titled T.N. Godavarman

1000 of 2013 and allied T1As in WP(C) 202 of 1
Thirumulpad VS Union of India and others.

Reference : 1. Deputy Commissioner, Baram ulla Order No. DPCB/SQ/1640-46 dated 26.07.2022.

Madam,
committee constituted vide order referred above

Kindly find enclosed report of the
faction at your end please.

consisting of 08 leafs and 17 Annexure for further course 0

No: SDM/Uri/22/1317
Dated: 13 -09-2022
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Lol J"fjiu LN
Government of Jammu & Kashmir

Office of the Sub Divisional Magistrate, Uri (Baramulla)

Email: sdmuri.jk@gmail.com Phone No: 01956-244040

Report

Subject : Judgement dated 03.06.2022 passed by the Hon’ble Supreme Court
of India in A No. 1000 of 2013 and allied IAs in WP(C) 202 of 1995 titled

T.N. Godavarman Thirumulpad VS Union of India and others.

Reference : 1. Deputy Commissioner, Baramulla’s Order No. DCB/SQ/1640-

j.

46 dated 26.07.2022.
INTRODUCTION

A communication vide no. WLW(N)/Estt/2022-23/391-402 dated 30.06.2022 (Annexure-I)
addressed to Deputy Commissioner Baramulla was received from the office of Wildlife Warden
North Division Sopore with a list of 12 Mining Units falling in the vicinity of Lachipora
Wildlife Sanctuary. It was further stated that since all these 12 Mining units fall within 1
kilometer of Lachipora wildlife Sanctuary which has been declared as Eco-Sensitive Zone in the
Hon’ble Supreme Court’s judgement dated 03.06.2022 in T.N.Godavarman Thirumulpad vs
Union of India & others (Annexure-II), the same be closed down. Reason behind such closing
down request hasn’t been explained in the said letter but a mention of Guidelines of 9" of
February 2011 has been made in the said letter.

Consequent to such letter, an Order vide DCB/SQ/1640-46 dated 26.07.2022 (Annexure-I1T)
was passed by the Office of Deputy Commissioner, Baramulla whercin a committee of 7
officials with Sub Divisional Magistrate, Uri as the Chairman was framed to ascertain “whether
the mining units mentioned in the above referred communication operate within or outside of
the Eco Sensitive Zone"

LACHIPORA WILDLIFE SANCTUARY

Lachipora Wildlife Sanctuary was, for the first time, notified in the year 1987 vide SRO No.
150 dated 19.03.1987 (Annexure-IV) with a total notified area of 80 square kilometers and
having 70.09 kilometers long perimeter. But it took over 20 years for Wildlife Department to
formally takeover this Lachipora Wildlife Sanctuary from Forest department vide letter dated
25.08.2007 (Annexure-V). Later, vide SRO No. 425 dated 18.12.2007, Kazinag National Park
was carved out from the existing Lachipora Wildlife Sanctuary thereby reducing the overall
area of Lachipora Wildlife Sanctuary to 27.77 sq Kilometers, It is worthwhile to mention that
No protected area under Lachipora Wildlife Sanctuary were denotified and the only
development was that about 52.23 sq Kilometers originally notified under Lachipora WS was
now merged iythe newly created Kazinag National Park.
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ECO SENSITIVE _ZONE OF LACHIPORA _ WILDLIEE
SANCTUARY

A communication titled “Guidelines for Declaration of Eco-Sensitive Zones (ESZ,) around
National Parks and Wildlife Sanctuaries” (Annexure-VI) which is also mentioned in
Hon'ble Supreme Court’s Judgement and the Wildlife Warden's lelter (0 Depulry
Commissioner highlights that the purpose of declaring Eco-Sensitive Zones around NPy and
Sanctuaries was to create some kind of “Shock Absorbers / Transition Zones” for the protected
areas and that activities in such ESZs would be of a regulatory nature rather than being
prohibitive. An indicative list provided as Annexare-1 to such guidelines places “Conmmercial
Mining” Activities as “Prohibited” within Eco-Sensitive Zones.

A notification of Ministry of Environment, Forest and Climate Change was issucd vide 8.0.
1330(E) dated 25.03.2022 (Annexure-VII) wherein Extent and Boundarics of Lco-Sensitive
Zone around Lachipora Wildlife Sanctuary was notified. The extent of such ESZ  kept on
varying from 0 KM to 5 KM at various locations in different directions due to actual Linc of
Control and also due to human settlements. The boundary and map of such ESZ for Lachipora
Wildlife Sanctuary can be seen on Page Nos 16, 24, 32, 33, 34, 40, 41 and 42 of the said
notification. Further, again under Rule 4 on Page No. 28 of said notification, “Commercial
Mining” Activities were “Prohibited” within this Eco-Sensitive Zone.

The Hon’ble Supreme Court’s judgement dated 03.06.2022 (Annexure-11) further modifies this
extent of Eco Sensitive Zone for all Protected areas including Lachipora Wildlife Sanctuary.
The lower limit of 0 (Zero) KM at places for Eco Sensitive zone around the Lachipora Wildlife
Sanctuary adopted by the Notification no. S.0. 1330(E) dated 25.03.2022 has now been
replaced by “minimum 1 (One) Kilometer” measured from the demarcated boundary of such
protected forest. Some maps in this regard showing minimum extent of 1 KM Eco-Sensitive
Zone around Lachipora Wildlife Sanctuary have been made with the help of Photo
Interpretation division of J&K Forest Department and are annexed as Annexure-V1IL

PROCEDURE ADOPTED:

Acting upon directions to the constituted Committee to ascertain whether the mining units
mentioned in the above referred communication (12 Mines) operate within or outside of the Eco
Sensitive Zone, a meeting of all committee members was held in Panchayat Ghar Noorkhah on
18.08.2022 in presence of elected representatives of the area.

Preliminary Case to case study of each Gypsum Mine through the Google Maps highlighted the
need to carry out ground verification of each such Gypsum Mine in the vicinity of lachipora
Wildlife Sanctuary. Thereafter, each Gypsum Mine location was visited and ground verified Geo
Coordinates of the Leased out Gypsum Mines at the siles of excavation were recorded in
presence of the Lease Holders/authorized representatives.

In addition to that, Geo-coordinates mentioned in the Gypsum Lease documents/records of
District Mineral officer, Baramulla (who also happens to be a Committee Member were also
obtained by the committee (Annexure-IX),

All these Geo-coordinates were then superimposed on the Hi-Resolution Satellite Imagery
through'Photo Interpretation Division of Forest Depastment with respect to the identified
boundaries of the Protected areas of Kazinag National Park, Limber Wildlife sanctuary and
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l;‘\xlnpum Wildlite Sanctuary along with the minimum 1 RN e Qensitive Zone ol these
Protected areas in lipht of the Hon'ble Supreme Court's Judgement.

A joint meeting of Committee members and Gypsum Mine Lease Holders was then convenad
vide SDM/U/22/1132-33 dated 20.08,2022 on JOOR2022 W Ut to seek objections /
representations from each Gypsum Lease Holders,

Upon reecipt of atleast fouw (04) individual/joint ohjections fiom the Gypsim L oane Holders
(Attached as Aunnexures = No XL ONTE & XTI, the same were PUL to senatiny, Some valtd
points were raised in those and reply was ealled for fom Wildlite Wanden (Notth), who also
happens to be a Commitiee Momber, 10 explain the natue of NOCs piven by Wildiite
department, Reply of Wildlife Warden has been annexed as Annexnre=X1V.,

Further when the committee met o tnalise the teport, need was folt to fnspect the
Protected Arca under wildlife deptt on ground and see whethe

houndary of
¢ the Wildlife department has

installed boundary pillars as pet theit map a8 potitied and shared with Conittee,

FINDINGS

On 02.09.2022, the committee members visited the protected area in the vicinity of the Qyps
sum Mines under consideration to locate the boundary pillars it any. No boundaty pitlars ot
fencing could be found at any place, The Committee decided W go as per the geocoontinates
& maps notitied for the said protected area and {he peocoondinates of Leased Mines 1o awive
at the findings of this Enquiry.

The Photo Interpretation Division of Forest Department formulated and provided geo coondi=
nated satellite maps depicting the extent of both the Protected Avea as well as Beo-Sensitive
Zones of Kazinag National Patk, Limber Wildlife Sanetuary and Lachipora Wildlite Sanctue
ary. The same were made the basis of this reports

Geo-coordinates  of cach Gypsum Mine obtained both physically and - offictally
communicated by DMO Baramulla were superimposed  on the Ni-Resolution Satellite
Imagery by Photo Interpretation Division of Forest Department with respeet 1o the notitiad
boundaries of the Protected areas of Kazinag National Park, Limber Wildlife sanctuaty and
Lachipora Wildlife Sanctuary. The same were found to be conterminous and wost ot the
Mines were found to be falling within the minimum 1 KM vadial pulter declared Beo-

Sensitive Zone of these Protected areas by the orders of Hon'ble Supreme Cont's i ity
03.06.2022 Judgement. Details of which are a8 under:

1. RAZ CHEMICALS, NALOOSA (ABCD)

CORNER|  Latitude Longitude  [Whether Within Protected Aven / BSZ ov onts
 point | 10, TR
A TPOSN | MPEGAYE | TS WITIUN RS7 ny per SC Judgenent

B 090N | MO RSNG| Valls WITHIN ESZ wpey S dudpement 7

—————___——_'——‘_’_‘-— e = et et i = S i e S
C T 9IS0N | HPEALNE | I WITHIN BSZ as pee SC Judgenent

_——‘-_',_——_—____-_—__— M b i e it s
D 34°9'30.95"N 74° 6'10.66" 18 Falls WITHIN BENZ ny per SU Jadpement

2. SNOW WHITE, NALOOSA (ABCDLE)

39329l | T SSTINE | Tl WITIUN 157w per SC Judgemant

B 3409'39.05"N | T4 S'S2S0ME |l WELTIIN B8, ay pet SO dudgenent

B e

[ c | oaarn | MROMTR ] BB TTTIIN 17 s v SC e




34°9'33.90"N

34°9'31.18"N

— |
34°9'23.61"N

C

D 34°9'25.61"N
Q 34°9'29.09"N
F 34°9'31.34"N
G 34°9'27.64"N

74° 6'4.14"E

Falls WITHIN ESZ as per SC Judgement

74° 6'0.46"E

Falls WITHIN ESZ as per SC Judgement

3. PEER PANJAL IND,, NALOOSA (CDQF’G)

74° 6'10.98"E

Falls WITHIN ESZ as per SC Judgement

Falls WITHIN Protected Avea ns per Notification

74° 6'23.92"E
74° 6'23.37"E | Falls WITHIN Protected Aren as per Notitication
74° 6'19.84"E Falls WITHIN Protected Arca as per Notification

I
74° 6'11.64"E

Falls WITHIN ESZ as per SC Judgement

4. KHYBER INDUSTRIES, JABAD OR BIJHAMA (ABCD)

Falls WITHIN ESZ as per SC Judgement

A 34°9'20.86"N 74° 5'36.65"E

B 34°9'17.51"N 74° 5'40.04"E Falls WITHIN ESZ as per SC Judgement
C 34°9'14.61"N 74°5'33.62"E | Falls WITHIN Protected Arca as per Notification
D 34°9'16.22"N 74° 5'30.59"E | Falls WITHIN Protected Area as per Notification

5. NOOR MOHAMMAD TRUMBOO, ZAMBOOR PATAN (MNPX’)

Falls WITHIN ESZ as per SCJ udgement

M 34°9'14.60"N 74° 2'38.15"E

N 34°9'18.36"N 74° 2'39.40"E Falls WITHIN ESZ as per SC Judgement
P 34°9'16.42"N 74° 2'33,35"E Falls WITHIN ESZ as per SC Judgement
X’ 34°920.17"N 74° 2'34.60"E Falls WITHIN ESZ as per SC Judgement

6. GEE EMM INDUSTRIES, BAGNA (A’B’C’D’F’G’HI)

F 34°9'31.43"N 74° 7'7.18"E Falls WITHIN Protected Area as per Notification
A’ 34°9'29.57"N 74°7'1.40"E | Falls WITHIN Protected Area as per Notification
B’ 34° 9'30.81"N 74° 6'58.66"E | Falls WITHIN Protected Area as per Notification
C 34° 9'33.25"N 74° 6'56.53"E | Falls WITHIN Protected Area as per Notification
D’ 34°9'31.48"N 74° 6'54.89"E | Falls WITHIN Protected Area as per Notification
G’ 34°9'27.56"N 74° 7'9.20"E Falls WITHIN Protected Area as per Notification
H 34°9'24.89"N 74° 6'55.83"E | Falls WITHIN Protected Area as per Notification
I 34°9'29.60"N 74° 6'53.71"E

Falls WITHIN Protected Area as per Notification

7. NEW SIGMA INDUSTRIES, BAGNA (01234567ABCD)

0 34°9'40.21"N 74° 7'7.15"E Falls WITHIN ESZ as per SC Judgement

! 34°9'37.61"N | 74°7361"E | Falls WITHIN ESZ as per SC Judgement

’ 34°9'37.09"N | 74°72.26'E | Falls WITHIN ESZ as per SC Judgement

3 34°9'35.13"N 74° 7'1.43"E Falls WITHIN Protected Area as per Notification

‘5‘ z:o Z';.z,s"N 74°T3.29"E | Falls WITHIN Protected Area as per Notification
38'N | 740 7'8.25m

6 34°9'32.82"N 740 ::ZE Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

S

=
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Falls WITHIN ESZ, as per: ’s( lmluumnl

Falls WITHIN Protecied Ares ib pu mmm Jl]/m

Falls WETHIN Protected Ares as per Nolificatinn

Falls WITHIN Profected Area as per Nolification

FFalls WITHIN Protected Area as per Notjfication

-
Falls WITHIN ESZ, as per SC Judgement
Falls WITHIN ESZ, as per 5C Judgement
Falls WITHIN ESZ as per §C Judgement
Falls WITHIN ESZ as per §C Judgement
Falls WITHIN ESZ as per §C Judgement
Falls WITHIN ESZ as per 8C Judgement
Falls WITHIN ESZ as per SC Judgement
Falls WITHIN ESZ as per SC Judgement

ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement
“Falls WITHIN ESZ as per SC Judgement \

Falls WITHIN ESZ as per SC Judgement
Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

Falls WITHIN: ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement
Falls WITHIN ESZ as per SC Judgement
Falls WITHIN ESZ as per SC Judgement
Falls WITHIN ESZ as per SC Judgement

e
Falls WITHIN ESZ as per SC Judgement
Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

Falls WITHIN ESZ as per SC Judgement

SR
Falls WITHIN ESZ as per SC Judgement
S

Falls WITHIN ESZ as per SC Judgemen!

Falls WITHIN ESZ as per SC Judgemen!
ESZ as per 3L

7 34°9'36.26"N 74° T'8.82"E
A 34°9'33,79"N 74° 7'3.78"E
d 34°9'34.52"N 740 7'0.78"E
C 34°9'31.49"N 14° 6'57.77"E
34°9'29.57"N 74° 7'1.40"E
3. TOWER CHEMICALS, BAGNA (ABCDEFGI)
A 34° 9'40.50"N 74° 7'1.03"E
B 34°9'38.60"N 740 7'4.52"E
C 34°9'38.06"N 740 7'1.51"E
D 34°9'38.31"N 74° 6'59.89"E
E 34°9'43.51"N 74° 6'58.96"E
F 34° 9'46.59"N 74° 6'59.25"E
G 34°9'47.53"N 74°7'1.52"E
T H | swegwrdeN | 720
9. KOHINO OOR GYPSUM, BAGNA (ABCDEX1X2X3X4FGIin
A 34° 9'48.77"N 740 7'1.23"E Falls WITHIN
B 34° 9'50.46"N 740 7'2.40"E
RS
C 340 9'51.92"N 74° 7'2.40"E
I R _ _
D 34° 9'52.03"N 74° 7'6.30"E
E 34° 9'47.42"N 74° 7'6.60"E
I
X1 34°9'47.11"N 74°72.91"E
]
X2 34°9'47.48"N 14° 7'2.68"E
o
x:s 34° 9'47.56"N 74°7'1.58"E
T xa | 34°9'46.85"N 74° 6'59.79"E
| M ]
F 34° 9'46.45"N 74° 6'55.25"E
DL AR ey
G 34°9'52.05"N 74° 6'51.95"E
IR
H 34°9'52.05"N 74° 6'57.95"E
R Wl Sy
I 34° 9'50,65"N 74° 6'58.78"E
ﬂ 10. BABA CHEMICALS, SALAMABAD (C{RIRZR3R4R5RG'RT’)
20 748.15"E |
Ct 34° 9'40.09"N 740 7'48.15"E
A B ey
RI 34° 9'40.39"N 74° 7'48.76"E
R2 34° 9'41.93"N 74° 7'47.70"E
i - I i i
R3 34° 9'41.11"N 74° 7'45.23"E
o _
R4 34° 9'39.26"N 74° 7'46.53"E
A B
RS 34°9'36.71"N 74° 7'41.76"E
I B
R6’ 34°9'31.09"N 74° 7'45.69"E
A
RT’ 34°9'34.79"N 74° 7'52.58"E
NEELAM VALLEY, DECHINA SALAMABAD (EFGHIJKLMNOPQ)

LM




B L 34°10"21.33"N 74° 7'42.65"L Falls OUTSIDE ESZ as per SC Judgement 244
| F 34°10'19.10"N 74°7'42.65"E | Falls OUTSIDE ESZ as per SC Judgement
/ 5 G 34°10'17.10"N 74°7'42.48"E Falls OUTSIDE ESZ as per SC Judgcmch
‘} H 34910'16.94"N | 74°7'40.08"E | Falls OUTSIDE ESZ as per SC Judgement
" I 34°10'19.50"N 74°7'39,63"E | Falls OUTSIDE ESZ as per SCilmlgcmcnt
J 34°10'18.21"N 74° 7'36.89"E l'“:lll;‘ OUTSIDE ESZ as per SC Judgement
K 34°10'16.62"N 74° 7'35.25"E Falls OUTSIDE ESZ as per SC Judgement
L 3°10'17.87"N | 74°7'3221"C | Falls OUTSIDE ESZ 28 per SC Judgement
M 34°10'19.34"N | 74°7'3221"E | [alls OUTSIDE ESZ as per SC Judgement
N PI02L78'N | 740 7'35.93"E | Falls OUTSIDE ESZ a5 PY SC Judgement
o 34°10'2247"N | 74°740.42"E | Falls OUTSIDE [SZ as per SC Judgement
P 34°10'25.86"N 74° 7'42.66"E : Falls Olj’l'SIl)E ESZ as per SC Judgement
Q 34°1025.35'N | 74° 743.04"E | Falls OUTSIDE ESZ a8 pcr:SC Judgement
12. KASHMIR MINERAL MILLS, DARA GUTLIAN (ABC:D) )
A 34° §'50.11"N 74° 5'21.31"li W
B 34° 8'47.2:6"N 74° 5'12.16"E Falls WITHIN ESZ as p:er sC Judgement
C 340 8'52.54"N 74°5'9.14"E Falls \ViTHIN ESZ as per §C Judgement
D 34°8'54.80"N | T4° 517.25"E | Falls WITHIN ESZ a5 per SC Judgement

13. M/SSYED MOHAMMAD TAHIR, DARA GUTLIAN (ABCDE)
S )
Falls WITHIN ESZ as per SC Judgement .

340 8'54.12"N 74° 4'57.48"E

A
B 34° §'52.54"N 74°5'4.85"E Falls WITHIN ESZ as per SC Judgement
A |
T C S §5864'N | 74°5017"E | Falls WITHIN ESZ as per SC Judgement
: =
D 30 9276"N | 74°4'59.95"E | Falls WITHIN ESZ as per SC Judgement
E 309257'N | 74°4'52.40"E T Falls WITHIN ESZ as per SC Judgement
RA GUTLIAN (ABCDEFG) ’

I
M/S SYED MOHAMMAD IRSHAD, DA

14.
,_’——‘—/—-'—_-—-"—— -
A 34° 8'54.12"N 74° 4'57.48"E Falls WITHIN ESZ as per SC Judgement
I I
B 34° 8'59.64"N 74° 4'54.17"E Falls WITHIN ESZ as per SC Judgement
o -
C 34°9'5.81"N ©74° 4'47.36"E Falls WITHIN ESZ as per SC Judgement
- | 7
D 34°9'4.20"N 74° 4'47.54"E Falls WITHIN ESZ as per SC Judgement
-_—4—‘_":,—_’_2_— =}
E 34°9'0.15"N 74° 4'51.02"E Falls WITHIN ESZ as per SC Judwcm;,nt
I _ =
F 34° 8'58.83"N 74° 4'48.61"E Falls WITHIN ESZ as per SC Judgement
—_’____—’/_‘ o
o Q! " o 4" (n
G 34° 8'52.19 74° 4'47.98"E Falls WITHIN ESZ as per SC Judgement
15. JEHLUM YALLEY, DARA GUTLIAN (BCDEFG) B
B 734° 8'52.54"N 74° 5'4.85"E Falls WITHIN ESZ as per SC Judgement
C 34° 8'58.64"N 74° 5'0.17"E Falls WITHIN ESZ as per SC Judgement
D 34°9'2.76"N 74° 4'59.95"E Falls WITHIN ESZ as per SC Judgement

°g8' "
34° 8'59.16"N 74° 5'8.27"E Falls WITHIN ESZ as per SC Judgement

o Q' "n
34° 8'52.27"N 74°5'8.92"E Falls WITHIN ESZ as per SC Judgemen t

Ql = =

34° 8'50.58"N 74° 5'9.60" -
5'9.60"E Falls WITHIN ESZ as per SC Judgement
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by on spot recording, out
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stries (Non-Functional), Peer P
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nctional) havye bheen found to be falling

d above, within the limits of protected Area namely
all rules.

Fo
n-Functional), Khyber Indu

-Functional) and New
Partly, as tabulate

Industries (Non

Raaz Chemicals, Snow White ,
wer Chemic’nls, Kohinoor Gypsum, Baba Chemicals,
Mohammag |

ndaries of Protected arcas of wildlife. And only one
Gypsum Mine namely Neelam Valley situated in Salamabad Dachina is found to be falling
outside the ES7Z. The Geo-Referenced Map generated depicts the location of each of these
Gypsum Mines along with the boundaries of Protected area of Wildlife and 1KM buffer zone
and is appended with this report as Annexure-XV
Objections received from Gyps

um Lease Holders and annexed as Annexures - X, XTI, XII &
XIII were scrutined and following substantial claims came to fore:

. : ildli den
4. M/s Raaz Chemicals has produced a letter written by Regional Wildlife War
(Kashmir)

N ide
and addressed to The Chief Wildlife Wardenix\Jf‘:;KWh;ein
RWLWK/Acctt/07-08/106 dated 18.04.2008 (Annexed as Annexure

e
it has been stated that “The Site of extraction is about 4 Kr:js‘dé‘:“;:); ‘J:r ‘;’:’e cttZd
Compartment No. 1 of Lachipora Wildlife Sanctuary and is outsi

” . o )
?\275 Jhelum Valley Gypsum has produced a letter written b%r (?hwf) ?1::11151 ?{Jaﬁfle
(J&K) and addressed to The Director, Geology & Mmlr‘xlgr . Xi)[ I,D hercin it
WLP/Plan/3515-16/07 dated 15.09.2007 (Annexed as An/ne;helum Valley Copa,
has been stated that “Proposed site for Mining Lease of Il\g ;‘f ® Sanchimn
Bararilio: iy located more than 17 KmsWay.rom tie i In the Notification vide

ines lease holders in Bagna have contended that, 'n : 3,000 motres
G}’pS;lzf,f; (I)v?]fj])edated 26.03.2022, “Bagna Nallah, Forest area is situated 3,
S.0. VI ’

w ) 1 K Z } 11 noer W.; (1 a hl ora ’;S

i ide No.
oints 4(A) & 4(B), the Wildlife Warden (North) vi
t
i;L\I;E[L};/ES(EUZ%ZZ-23/867-88 dated 31.08.2022 has stated that,

issued by the Department. If any NOC

e e e ::::fjt i)’}‘(;;sz;;iy}’l:::ectioi that stands caftcelled bec;u.;i
has beer e Dljpa'r NOC from the Wildlife National Advzs.ory Bgarreme

O even talgourt) ruling dated 03-06-2022, that accor(?lmg to ”up e
i S”pr?me ( inine in the National Park and Sanctuaries sha nc;v oo
o rul"”g_ e 5in?r;g l;IiTS fall in the Eco Sensitive' Zone ’fzs such any
Pe"mgted' S:nc; ut:;;lling in Eco Sensitive Zone stands invalidated.
issued to mir

tion made by

: to point 4(C), it has been observed' that the. obsel':l:ellease e
Further, replly 0lpldcrs of Bagna was based on a misconception ;300 fixed in the

ine lease o i idth of ESZ = 3000m
Gypsum Mine le d that it was actuatly the widt : of

: 2 the distance
wiip faflec t(;‘ ‘mgzgs@r::n\/illage that extends upto Bagna nallah and not the
ification for : .

I\IlloFlfi\(;IEil:: I:)r Village from Protected area or its ESZ,
their

ia (Annexure-VI),
d February 09", 2011 issued by the Government of Ir;ﬁlsi(tive Zones has
7. The Guidelines C.iate t and Forests regarding the declaration of Eco ironment Clearances
Ministry of EnVIT;) I:;m}?;n’ble Supreme Court’s Decision” that all Envir
cleared in Point ~1.




that were granted where activities aye within 10 Kms zone, be referred to Standing
Committee OFNBWL but as o matter of fact, no such cases have been reported to h
sent to the NBWL,

VI CONCLUSION

ave been

In view all above facts and figures quoted above, out
atleastFour (4) Mines namely Ge

of 15 listed leased out Gypsum Mines,
¢ Emm Industries (Non
Functional),

Snow White, Noor Mohammad Trumboo, Tower Chemicals, Kohinoor Gypsum, Baba Chemicals,
Syed Mohammad Tahir, Syed Mohammad Irshad, Jhelum Valley and Kashmir Minerals were
found to be falling within ini i -Sensitive Zone from the boundaries of
Protected areas of wildli

- Hence, the report is submitted for
necessary action so that necessary implementation of Hon’ble Supreme Court’s Orders.

Wi Ot % /
W duneed. o :
Divisiona est OfﬁcerM ficer, Geblog

WildlifeWarden Disfrict' Of;

Baramulla Baramulla

W\

District §fficer, PCC Tehsildar, Bogfar

Baramu\la (”%/

Uri

ining 2~

<Y e

P I7718X ¢

46
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Observation to be annexed with the report.

Subject:- Implemgntation of Hon'ble Supreme Court order dated 03.06,22
passed in the case T.N. Godavarman Thirumulpad Versus Union of India.

Reference: Committee Order No. DCB/SQ/1460-46 Dated 24-07-2022

. k-TZT report regarding declaring of the mines falling under Eco Sensitive Zones
y kindly be got vetted by DFO Photo interpretation Division Srinagar as the
sgrwfces and technical support of his office has been utilized in said assignment. The
signature of DFO JV Forest Division is sub servant to the vetting of report by DFO
Photo interpretation Division Srinagar.

DFO JV.Fo E‘Fyision
argmulia
(Committee member)
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Observation to be annexed with the report.

Subject:- Implementation of Hon'ble Supreme Court order dated 03.06.22
passed in the case T.N. GodavarmanThirumulpad Versus Union of India.

Reference: Committee Order No. DCB/SQ/1460-46 Dated 24-07-2022

Two issues came to the fore while discussing the issue at hand threadbare:

(1)The Wildlife Department has formulated geo coordinated satellite maps
depicting the extent of Kazinag National Park, Limber Wildlife Sanctuary and
Lachipora Wildlife Sanctuary. If the maps are taken into consideration then all
the gypsum leases except Neelam Valley, located at Salambad Dachina, fall

~ within an aerial distance of 1 KM of the protected area.

(2) During the discussions and on the basis of the objections received from the
lessees the committee decided to have a visit to the demarcated boundary of
the protected forest. Accordingly, on 02.09.22, the committee members
visited the Kopra Top to locate the boundary pillars of the demarcated forest.
The boundary pillars were not found at any place and the spot identified by

. the wildlife officers as Compartment 1% appeared to be the demarcated
boundary of the Lachipora Wildlife Sanctuary; however no clearcut
demarcated pillars or wire was found so as to ascertain accurate aerial
distance of 1km Eco Sensitive Zone and distance of the gypsum mines
therefrom. As Hon'ble Supreme Court in its order dated 03-06-2022 in para
44(a) has directed as folllows:

"EFach protected forest that is national park and wildlife
sanctuary must have an ESZ of minimum one Kilometre measured
from the demarcated boundary of such protected forest in which the
activities proscribed and prescribed in the guidelines on 9"
February 2011 shall be strictly adhered to. For Jamua Ramgarh
Wildlife Sanctuary, It shall be 500 metres far as subsisting activities
are concerned.”

(3) Vide letter no. SDM/Uri/22/1177-80 Dated 03-09-2022 DFO Demarcation was
requested to depute his team along with demarcation records on 5™ or 6™ of
September,2022. Accordingly the committee -‘members along with the

- demarcation team of the forest Department and the officials of the revenue
Department met at wildlife hut Bijhama. After perusing the records the
committee members could not arrive at a decision and it was decided that the
demarcation shall be carried out on ground. The report be vetted by DFO
Demarcation.

0
Baramulla




249 ANNEXURE-F
GOVERNMENT OF JAMMU AND KASHMIR

o DEPARTMENT OF GEQOLOGY AND MINING
\CE OF THE DISTRICT MINERAL OFFICER, BARAMULLA

Email: dmobaramulla@gmail.com

M/S Baba Chemicals, Salamabad. Boniyar.
M/S Tower Chemicals, Bagna Boniyar.

1.
2.
3. M/S Kohinoor Gypsum, Bagna Boniyar.

4. M/S New Sigma Industries, Bagna Boniyar.

5. M/S Gee Emm Industries, Bagna Boniyar.

6. M/S Raz Chemicals, Niloosa Boniyar.

7. M/S Peer Panchal Industries, Niloosa Boniyar.

8. M/S Khyber Industries, Jabadar Bijhama Boniyar.

9. M/S Syed Mohammad Tahir, Daragutliyan Uri.

10. M/S Syed Mohammad Irshad, Daragutliyan Uri.

11. M/S Kashmir Mineral Mills, Daragutliyan Uri.

12. M/S Jehlum Valley Gypsum, Daragutliyan Uri.

13. M/S Noor Mohammad Trumboo, Zamboor Pattan Uri.

Subject:- Judgement dated 03.06.2022 passed by the Hon’ble Supreme Court

of India in 1A No. 1000 of 2013 and allied IAS in WP (C) 202 of 1995
\/y titled T.N. Godavarman Thirumulpad VS Union of India and others-
v
\

implementation thereof.

1). Letter No. DCB/SQ/3228-31 dated 07.11.2022 of the Deputy
Commissioner, Baramulla.

2) Report of the Committee furnished by Sub Divisional Magistrate,
Uri vide No. SDM/Uri/22/1317 dated 13.09.2022.

This office is in receipt of letter No. WLW(N)/Estt/2022-23/1284-86
dated 10.11.2022, from the Wildlife Warden North Kashmir, Division Sopore,

wherein it has been established that your mines fall in the Eco Sensitive Zone of
the Lachipora Wildlife Sanctuary and therefore compliant to the aforementioned
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order of the Hon’ble Supreme Coyrt of jng ia, you are directed to stop the mining

sctivities forthwith. Any dereliction in this regard shall invite strict pepalty under
Jaw.

No: DMO/DGM/BLA/2022-23/1701-1718
Dated: 17.11.2022

Copy for information to the:
1. Deputy Commissioner, Baramulla.
2. Director Geology and Mining Department, J&K.

3. Joint Director (K), Geology and Mining Department, Srinagar.
4. Wildlife Warden North Kashmir, Division Sopore.
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S. No. 17
Regular Cause List
IN THE HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR
WP(C)No. 2649/2022
CM No. 6675/2022
M/s Tower Chemicals and Ors. ... Petitioner(s)
Through: Mr Tasaduq H. Khawaja, Advocate.
Vs.
UT of J&K and Ors. ...Respondent(s)
Through: Mr Mohsin Qadri, Sr. AAG with
Mr Allaudin Ganaie, AAG and
Ms Maha Majid, Advocate
CORAM:
HON’BLE MR JUSTICE JAVED IQBAL WANI, JUDGE
ORDER
09.02.2023

The matter came up for consideration in terms of order dated
31.01.2023 where under respondents 2, 3, 7 8, 9 and 11 were directed to
remain present in person along with record of the case, after it came to be
noticed in the compliance report filed on 13.01.2023 that the demarcation of
the area directed by this court was suggested to be not warranted.

Mr. Mohsin Qadri, Sr. AAG, along with Mr. Allaudin Ganaie, AAG,
appearing counsel for the respondents would submit that the respondents 2
and 3 could not appear in compliance to the order passed by this Court for
the reasons beyond their control and have, as such, filed applications for
dispensing with their personal appearance.

Having regard to the reasons detailed out in the applications, same are
allowed and personal appearance of respondents 2 and 3 are dispensed with

for today’s hearing.



Mr. Qadri and Mr. Ganie would further submit that separate replies
stand filed to the petition on behalf of respondents 7, 9 and 16.

Mr. Qadri would submit that the directions passed by this Court on
25.11.2022 for effecting demarcation on ground of the area, a Committee
has been constituted under the Chairmanship of respondent no. 3 and that the
said demarcation could not be bona fidely undertaken immediately and that
the same is likely to take around three months of time having regard to the
terrain and topography of the area.

Mr. Tasaduq H. Khawaja, appearing counsel for the petitioners in
principle do not oppose the timeframe suggested by Mr. Qadri, however, Mr.
Khawaja would submit that the notification refereed by the respondents qua
Wild Life Sanctuary Litchipora does not cover the areas where the mines of
the petitioners are located having regard to the Section 24-A of Wild Life
Protection Act, as according to Mr. Khawaja the said notification is
applicable to only the Forest/State land and not to the private lands where
the mines of the petitioners are located and the mines of the petitioners as
well do not fall within an area of one km from the Sanctuary in question.

The submissions of Mr. Khawaja prima facie is fortified by the reply
filed by respondents which per se suggest that there is huge ambiguity and
uncertainness insofar as the existing boundary of Sanctuary in question is
concerned. This position also lends support from the Policy of the
Government as emerges from two communications dated 03.02.2023
addressed by the Under Secretary to the Government Mining Department to
the Director Geology & Mining and by Director Geology and Mining to the
Joint Director (K) Geology and Mining respectively produced by Mr.

Khawaja wherein it is stated that the mining operations shall be stopped
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once demarcation takes place thus, in explicit terms suggesting that the
respondents themselves are not sure whether the mines of the petitioners are
located in the prohibited zone or not.

Mr. Khawaja in view of aforesaid facts and circumstances would pray
for grant of an interim relief on the premise that the petitioners have a strong
prima facie case as also balance of convenience lie in their favour and that
withholding of an interim relief in their favour would adversly and harshly
effect their rights including right to livelihood.

Having regard to the aforesaid position, facts, circumstances and
record available, there appears to be substance in the submissions made by
Mr. Khawaja. The petitioners thus, have been able to carve out of a case for
grant of indulgence and an interim relief at this stage. Therefore, in order to
maintain the scales of balance evenly the respondents are directed to permit
the petitioners to carry out mining activities till such time the process of
demarcation of the area is undertaken and concluded by them on ground.

It is made clear that in case after said demarcation the mines of the
petitioners are found to be situated within the prohibited zone/s, the
respondents shall forthwith stop the petitioners from carrying out the said
mining activities.

List the matter for further consideration on 10.04.2023.

In the meanwhile, rest of the respondents to file reply.

The personal appearance of the officers summoned in terms of order
dated 30.01.2023 shall stand dispensed with for the time being.

(JAVED IQBAL WANI)
JUDGE
SRINAGAR

09.02.2023
Ishaq
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Details of works accorded Administrative Approval under PMKKKY out of
DMFT, Baramulla.
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Sr. | Name of the work Executing Area | Amount | Status of work

No. Department allocated

1. | Construction of Check Soil & Water | Boniyar | 10 Lacs | under process
dams/Crib Structures/Crate Conservation | Tehsil
Wire bunds at mining affected | Department
areas of Boniyar.

2. | Improvement/Stabilization of | Jal Shakti Boniyar | ¥9.04 Work completed.
feeding main and new supply | (PHE) Tehsil | Lacs However,
main to various Mohallas of Department amount yet to be
Bagna WSS Bagna Boniyar. released.

3. | Construction of single room at | Education Boniyar | ¥5.00 under process
Govt. High School Department | Tehsil | Lacs
Khushamerg, Education Zone
Chandanwari Boniyar

4. | Purchase of machinery Health & Boniyar | X17.00 Work completed.
equipment for the health Medical Tehsil | Lacs However,
institutions of mining affected | Education amount yet to be
areas of Boniyar. Department released.

5. Up-gradation of Bagna PWD (R&B) Boniyar | X10.00 Work Completed.
Noorkhah road Department | Tehsil | Lacs An amount of

%8.20 Lacs

released for the
same.




